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not incumbent on the part of the Gov
ernment to wait for the introduction 
of the Bill. The Hon. Mover of the 
Bill himself made it abundantly clear 
when the Bill was moved that the 
Government was not bound to wait 
for bringing the Bill, and any assur
ance or any other comment by any 
other Member or by any other Min
ister I do not think will help us in 
putting an interpretation against the 
clear words of the section. We have 
to go to the clear wording of the sec
tion, and according to it the Govern
ment was not bound to wait till they 
got the views of the legislatures and 
it was open to them to bring forward 
the Bill at any time as it pleased 
them.

Mr. Speaker: I have heard, I be
lieve, almost all kinds of views on 
this important question, and I must 
take time. I cannot immediately 
come out with what I have to say. 
I shall carefully go through the pro
ceedings, refer to the authorities quot
ed and then give my ruling on this 
question.

Sluri Kamath: Is the Minister not
iiaying anything?

Mr. Speaker: I do not think he has 
to reply. One of the Ministers has al
ready replied. It is no use taking up 
the time of the House. I have been 
saying that we are racing against 
time, and we have taken 2| hours 
over this when we are so much short 
of time that even in respect of Bills 
•we are not allotting more time.

Shri Kaxnath: He seems eager to
speak.

Mr. Speaker: No explanations are
needed. The point, to my mind, 
is very simple. It ought not to have 
taken so much time at all. However, 
as it is an important point, I thought 
I must be patient and give a hearing 
to all friends who wanted to say some
thing. So, as I said, I shall be able 
to give my ruling on Monday, the 12th. 
In case I come to the conclusion that 
this is not a substantially identical 
Bill, and therefore should be permit
ted, then as I have already made it 
clear to the House, all further stages 
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of the Bill, including the introduction, 
the consideration stage, the clause by 
clause reading, and the third reading 
stage, will be put through immedia
tely that day, because on the 14th we 
are taking up the Report of the States 
Reorganisation Commission for dis
cussion, and I do not want that any 
time should be taken up from that 
discussion. After all, it is a techni
cal point. The substantial point is 
the discussion on the Report of the 
States Reorganisation Commission.

Shri Kamath: On a point of clari
fication, If the ruling goes in favour 
of the introduction of the Bill in the 
House, will other pending business 
be interrupted for the sake of this 
Bill?

Mr. Speaker: I cannot say that. If
there is any pending business, it may 
go on, and then the rest will come. 
Or this Bill may be taken up first and 
intervened, and then the other busi
ness may go on.

Dr. Lanka Sundaram (Visakhapat- 
nam); May I just ask you a question? 
Has any fonnal request been made to 
you by Government for the suspen
sion of the rule so far?

Mr. Speaker: It is for Gk)vern-
ment to consider. At least I do not 
know what mind they have in this 
matter. But it is open to them to 
make the request, any time.

Dr. Lanka Sundaram: May I have
your indulgence before you give your 
ruling? Has any request been made 
to you so far, that is, up to the mo
ment?

Mr. Speaker: Not so far. But
there aire three or four days between 
now and the 12th. I do not know 
how they will make up their mind 
and how they will act; Government 
know best.

DELHI (CONTROL OF BUILDING 
OPERATIONS) BILL— contd.

Mr. Speaker: The House will now 
proceed with the further considera
tion of the following motion moved 
by Rajkumari Amrlt Kanr \>n the 7th
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December 1955, namely:

‘T hat the Bill to provide for 
the control of building operations 
in Delhi, be taken into considera
tion.”

The time allowed for general dis
cussion was 3 hours. One hour and 27 
minutes have already been availed 
of, and there is now a balance of one 
hour and 5 3 -minutes. I would request 
hon. Members to be short and to the^ 
point, because the time available is 
short, and I find that there are a large 
number of Members who would like 
to speak on this.

[ S h r i B a r m a n  in  the Chair]

Shrimati Rcnu Chakravartty (Ba- 
sirhat): After having heard the
speech of the hon. Health Minister 
while moving the motion for consi
deration of this Bill, we have had an 
idea of how the Govermnenfs mind is 
working. And naturally, I think this 
House welcomes the assurance that 
she has given namely that the refugee 
buildings which have come up in the 
past, aiid which fall within the terms 
of the assurances given in this House 
will not be touched.

I feel that this Bill is more com
prehensive and I hope it *will deal 
with building and the planning of 
Delhi beyond controlling buildings that 
what have already come up, I hope it 
will really try to plan something, in 
a very positive manner, and not 
merely in a negative manner, and 
plan as to how the future Delhi will 
look, and how it will providt for its 
health. What has been needed by 
Delhi for a very long time is a posi
tive building administration or body 
which has been demanded from time 
to time. There has been so much 
duplication so far that there has been 
no planning. As a matter of fact, the 
hon. Minister herself has admitted 
that one of the biggest jobs of the 
Delhi Im prov^ ent Trust was the 
building of a master plan, which un- 
iortunately has not come into being
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de-jp  to date. It has been long 
layed.

The affairs of planning of Delhi be
came so bad that in 1951, the Birla 
Committee was set up. That Com
mittee has made a comprehensive re
port, in which there are many recom
mendations which are very good. I 
do not agree personally to some ef 
them, but generally I would say that 
on the question of land policy and 
slum clearance, that Committee has 
made certain very good recommen
dations.

They have also made certain very 
good recommendations with regard to 
the very nature of the planning of 
buildings body which might come in
to existence.

Things 'did not improve even after 
that. Even today we do not know 
what is the attitude of Government 
regarding the recommendations of the 
Birla Committee. Actually, matters 
simmered up to such an extent that 
in September, 1954, there was a big 
debate in the Delhi Vidhan Sabha on 
the question of slum clearance. The 
question of the buildings and health 
of Delhi came up on that occasion, and 
Shri Brahm Prakash said that very 
soon a centralised authority or a high- 
powered body would be set up which 
would be responsible for this. One 
fu l̂ year has passed since then.

In the meantime, we have had the 
Government Premises (Eviction) 
Amendment Bill, which was referred 
to a Select Committee. In that Select 
Conunittee again the entire matter 
was gone into. And yet we find that 
up to date we know nothing further 
as to the caming into existence of a 
centralised body which will be res
ponsible for the building and planning 
of Delhi.

Then came this ordinance in Octo
ber this year, when we W ere promised 
again that a similar authority to deal 
with planning and development of the 
ut*ban area of Delhi will come into 
existence, which will replace the ex
isting multiple authorities operating
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in the field. As to when that autho
rity will come into being, I am very 
doubtful. »

Now, this Bill has been brought 
forward. As far as the hon. Minis
ter’s speech goes, it seems to be just of 
a negative nature something that is 
going to prevent haphazard growth of 
buildings whether they are of Gov
ernment or of private individuals. 
After I went home yesterday, I ag^in 
went through the provisions of the 
Bill, for I know that Rajkumari Amrit 
Kaur, and I think, all the Members of 
this House are anxious to see that 
we really have a Bill which will help 
in proper planning of Delhi. But I 
would Jike to state here that after 
having gone through the clauses, I 
do not find this Bill to be quite so 
simple as the hon. Minister tried to 
make out.

It is one thing for Rajkumari to have 
the feeling that she has given an as
surance that this Bill will not be used 
for demolishing certain structures 
about which every body is anxious; 
but it is quite another when we come 
to the clauses, for everything will be 
interpreted according to the spirit of 
the law and the clauses that we for
mulate in the Bill. So, it is neces
sary for us to go into the very con
tents of this Bill.

Firstly, I shall take up the question 
of the authority that is proposed to be 
set up, namely the Delhi Develop
ment Provisional Authority. In this 
connection I would like to quote from 
what the Birla Committee have stated 
in regard to this matter. They have 
stated that there has been a multipli
city of Ministries and authorities who 
have been responsible for this, and 
there has been no single planning and 
controlling authority. In regard to 
the setting up of that authority, they 
make this very important observation, 
namely that the primary aim of city 
planning is social, that is, the conve
nience and utility of the largest num
ber. And they add:

"Public opinion should be well
represented on the authority
through a non-officiak majority.” .
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This is exactly what the proposed 
body is not going to be. The majo
rity, or I should say, all the Members 
will be officials. Of course, I wel
come Rajkumari Amrit Kaur’s state
ment that she desires to have certain 
representatives of the Parliament or 
the Vidhan Sabha associated with the 
work of this authority. And I hope 
the House would welcome that assu
rance of hers. But I think it is also 
necessai*y to recognise that without 
the bringing in of more non-official 
support, we shall not be able to cut 
through the suspicions and the diffi
culties that have always lain in the 
way of the proper planning and deve
lopment of Delhi. Therefore, my 
suggestion for the inclusion of some 
representatives of Parliament and the 
Delhi Vidhan Sabha should be accept
ed as far as possible, and this Delhi 
Development Provisional Authority 
should have as many representatives 
as possible of public opinion included 
in it.

Therefore, I feel also that the Chair
man should be either elected by the 
body itself or it should be left to the 
Commissioner to select the person 
who, according to him, will be able 
to carry out the job which he will be 
called upon to do in the best manner.

Now, I come to another important 
part of the Bill— the part dealing with 
declaration of controlled area. This 
is very important. Clause 4 declares 
certain areas controlled areas because 
the Authority wants proper planning. 
Now. on i>aper it looks very good. 
But actually what have been the diffi
culties in the past? Actuallj% the 
Birla Committee has reported on it, 
and at many other places also we had 
seen----

Pandit Thaknr Das Bharsava (Gur- 
gaon) : What is the date of that re
port?

Shrimati Renu Chakravartty: 1951
I suppose it was submitted just a lew 
months before we came to Parliament. 
On para 3 of the report, they have 
given examples of the long time that 
has elapsed from the date of notiftca-
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tion to the date of actual taking up of 
these schemes for slum clearance and 
development. They even state that 
large areas have actually been frozen, 
and have not been built up, I need 
not waste the time of the House by 
quoting the actual way this has hap
pened. Sometimes it has taken years; 
actually lands had been acquired and 
yet development has not started.

Now, the reasons why we object to 
this are: First, whilst a certain area 
becomes frozen, certain lands are noti
fied of acquirement, actually w hen. 
they are acquired, it is some 10 or 15 
years after. During that period, 
prices have gone up. Poor people 
who actually used to live in undeve- 

. loped areas or even undeveloped areas 
in the outskirts of Delhi, have had 
taken away from them .large plots of 
land. But when compensation has 
been given, according to the Compen
sation Act, they have been paid money 
according to the 1938 or 1939 rates in 
1950/1951/1952. With the result, that 
they have really been put to go great 
inconvenience and to great loss. Poor 
people have suffered. I would not 
plead for the rich; if any portion of 
a rich man’s land was taken over, if it 
was for a public purpose, and if it was 
actually used for the good of the com
munity, certainly you could use arti
cle 31. We have amended that arti
cle. I would have nothing to say 
against it. But I have before me 
many many cases of villages roimd 
about here, where building societies, 
which have been set up by rich people, 
and the Delhi' Improvement Trust—  
that is, private as well a.s public bodies 
— have been having these frozen 
areas; at the same time, they have not 
been allocating land for development. 
Whfen they sell, they sell to make huge 
profits. That is why I feel that even 
in the case of the controlled areas, if 
those areas are not developed within 
a particular date, those areas should 
not be declared controlled areas and 
should not be frozen up.

Now, I come to what, I think, is the 
most important part of the Bill— clause

5. I shall take up each clause and 
show that this Bill is not only nega
tive, that is it not only has the power 
of the negating building certain hap
hazard buildings, but that it has cer
tain positive powers. In those positive 
powers, we want to see a specific 
policy being indicated whereby we try 
and avoid the mistakes of the past, so 
that we really put forward a proper 
slum clearance or proper town deve
lopment plan which will be suitable 
and help forward the Second Plan 
where, the hon. Minister of Works, 
Housing and Supply says, we are 
bringing forward a big plan for deve
lopment on housing. He says that 
the Second Five Year Plan is expect
ed to spend about 120 crores of 
rupees, three times the provision made 
in the First Plan, for building up of 
towns and for housing— both industrial 
as well as low-income group housing. 
So I feel you have to take the positive 
aspect of the Bill and see to it that a 
proper policy is also implemented 
thereby.

For instance, let me take clause 
5(a). Under this,’ the Authority will 
have to give directions as to the divi
sion of any site into plots for the erec
tion of buildings and the manner in 
which such plots may be allotted to 
intending purchasers or lessees.

Mr. Chairman: The hon. Member’s
time is up.

Shrimati Renu Chakravartty: I
realise that many Members want to 
speak. But unless I am able to give 
the entire idea, it will be very diffi
cult,

Mr. Chairman: What can be done?
Members from Delhi are more inter
ested and they want to speak. Then 
the hon. Minister also must have time 
to reply.

Shrimati Renu Chakravartty: We
had allotted six hours for this Bill.

Mr. Chairman: That is there. But
so far as the general consideration 
stage is concerned, only one hour and
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schedule is adhered to. I find from 
the record that the hon. Deputy- 
Speaker had said that hon. Members 
will have 15 to 20 minutes.

33 minutes are left. We commenced 
at about 2-30 p.m.

Shrimati Renu Chakravartty: May
I know what is the total time allotted 
for general consideration?

Shri Gidwani (Thana) ; One hour 
was spent yesterday?

Mr. Chairman: The Speaker has
already announced it. The time al
lotted for general discussion is three 
hours. Out of that, one hour and 27 
minutes have already been taken. The 
balance is one hour and 33 minutes 
for the general consideration stage.

Pandit Thakur Das Bharŝ ava: Yes
terday, when this Bill was moved for 
consideration, the Deputy-Speaker was 
pleased to say that he would allow 
half an hour to a speaker. Under 
that impression, I did not rise before. 
In order to develop his points, a Mem
ber should have at least half an hour.

Sardar Hukam Sinĝ h (Kapurthala- 
Bhatinda): Probably that decision
was altered. When he left, he left 
me direction, before I took the Chair, 
that every Member should be allowed 
15 to 20 minutes. That was the sub
sequent position.

Pandit Thakur Das Bhar̂ âva: That 
was between the Deputy-Speaker and 
the Chairman. So far as the House 
is concerned, this was the understand
ing.

Mr. ChairnMs: We must assess the 
real position. We started at 2-30'p.m. 
We have got now one hour and 33 
minutes. We have to allocate that 
time between some hon. Members and 
the hon. Minister.

Sardar Hukam Singh: I would re
quest that this time schedule allotted 
for general discussion and clause by 
clause consideration might be revised 
by the House. L«et there be at least 4 
hours for general discussion, and 
then we can go through the other two 
stages in the next two hours. If the 
overall time schedule is adhered to, 
perhaps nobody will have any objec
tion.

Mr. Chairman: Tnat is right. There
is no difficulty, if the overall time

Pandit Thakur Das Bliars;ava:
Kindly read the previous decision.

Mr. Chairman: We are not so
much concerned with that. The whole 
point is that the time schedule must 
be kept up. If hon. Members think 
that they can take one hour from the 
time allotted for clause by clause 
consideration, we shall have 2  ̂ hours, 
out of which 20 minutes are already 
over. The balance I shall utilise as 
Members like. I shall give not more 
than 20 minutes. If more time is 
taken, fewer Members will be accom
modated.

Shri Rairhavachari .(Penukonda): 
Let us have four hours for general 
discussion, U hours for clause by 
clause consideration and half an houi- 
for the third reading.

Mr. Chairman: It comes to this
that for clause-by-clause consideration 
the House shall get U hours and for 
the third reading, half an hour.

The Minister of Health (Ba^nimari 
Amrit Kaur): Does that give me any 
time to reply?

Mr. Chairman: I wanted to ask
the hon. Minister how much time she 
was likely to take, for reply to this 
discussion.

Rajkumari Amrit Kaur: I think
about 20 minutes.

The Minister of Commerce (Shri 
Karmarkar): May I take it that the 
next Bill is not likely to come up to
day?

Mr. Chairman: Probably not; but
 ̂ I cannot give an assurance.

Shrimati Renu Chakravartty: As
I was saying, this Authority will have 
the power to direct the division of 
any site into plots for the erection of 
buildings and the manner in which 
such plots may be allotted to intend
ing purchasers or lessees. Here again 
I feel that there should be some sort 
of specification as to who should be 
sold the land. Actually, in the past 
speculators have been able to take
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hold of land and that they have uti
lised it only for their own particular 
purposes. They have used it' for 
profit-making; they have used it in 
many other ways. There have been 
very strong strictures made about it 
even in the report of the Birla Com
mittee where they have said that a 
great many plots passed, in the first 
instance, into the hands of persons 
,who are not genuinely interested in 
building and no restriction was plac
ed at any time on the number of plots 
which one could buy and no step 
was taken to encourage the buyers of 
these plots to build houses.

Our main intention is the building 
of houses. We feel that we should 
see that the plots are given to people 
who are really interested in building 
and not to speculators. So, a pro
vision which says that actually it 
should be given to those who want 
to build houses should also be intro
duced.

Then, there Ls the question of the 
development of townships and colo
nies. I can give you much material 
on that but there is no time. I feel 
that when we are giving powers 
and directions to an authority, we 
should see that the directions must 
be specific, that land must be given on 
a no profit no loss basis so that these 
townships and colonies are developed 
for housing the poor and̂  the low in
come groups and do not Income areas 
from which people can profit.

There is again the question of res
trictions, the conditions subject to 
which such development may be im- 
dertaken. I think they are welcome 
to have some restrictions about the 
size etc. That again will come up in 
slum clearance in which we are all 
interested. There again we want one 
definite or specific clause introduced 
that wherever slum clearance is intro
duced, there must be alternative ac
commodation given and that alterna
tive accommodation must be in keep
ing with the economic livelihood of 
tfee displaced so that they are not 
I li^ ed  away 10 or 12 miles and the 
^ ^tre of the city developed as a

{Control of Building 1824 
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centre for the rich and the poor sent 
to live outside the ken of the people 
of Delhi. Therefore, I mention these 
two important things that there should 
be alternative accommodation and in 
the clearing of slums we should go 
in for a planning, planning not for 
planning’-s sake but planning for the 
people and specially planning for the 
slum dwellers. This question of slum 
clearance and alternative accommoda
tion must become one of the biggest 
items of the Second Five Year Plan 
building schemes, and we should be 
very clear about development that it 
should include alternative accommo
dation and that the tenements which 
are built must be within the capacity 
of these people to pay. If you build 
big houses, the people wiio are pay
ing Rs. 2 and Re. Ij- for o. room will 
be asked to pay Rs. 10 and Rs. 15 
which they cannot just pay. There
for subsidised tenements for workers 
and for slum dwellers must be intro
duced if we really want to have pro
per slum clearance and really good 
housing for the poor.

There is the question also of ame
nities. The authority will have the 
power to lay down the provision for 
the amenities of an area. But the 
fear is that when amenities are intro
duced, the question of betterment 
levies and betterment taxes are imme
diately raised. In the Ajmery Gate 
area to which we were taken in Delhi 
we were told that this area is going 
to be bettered. Very good. But, you 
see, immediately you are asked to 
pay a betterment tax which many of 
the poor people are not able to pay. 
These aspects have to be taken into 
consideration. That is why I feel 
that this Bill is not a negative Bill. 
This Bill is giving certain powers to 
the Authority which are necessary but 
those powers must be circumscribed 
by certain directions of policy which 
this House must dictate. What is the 
view about slum clearance, what is the 
view we shall take for the low income 
groups? All these I feel is very im
portant. '

Lastly there is the question of ap
peal when permissions are not given. 
There must be a right of appeal. In
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the Bill there is no appeal after an 
appeal to the authority. Therefore, 
the Authority is the final one. I feel 
that it should not be so. There must 
be the courts to hear appeals.

With these words in this reading of 
the Bill, I want the House to consider 
it and to accept the amendments 
which we shall propose later.

Sardar Hukam Sinirh: So far as
I am concerned, I feel that the scope 
of this Bill is a restricted one. We 
have discussed on the floor of this 
House the general housing policy of 
the Government; we have also discus
sed the activities of the Delhi Im
provement Trust. Certainly, there is 
great room for criticism and we can 
make out a good case that the Gov- 
emment has not proceeded on lines on 
which it ought to have done. Of late, 
when the objective sought to be at
tained is a socialistic pattern of socie
ty, the methods that are being adopt
ed and the ways that are being follow
ed, I certainly feel, would not lead us 
to that goal. But, is it the general 
policy of the Government that we are 
to discuss here or is it the Improve
ment Trust whose activities and whose 
authorities we are criticising here.

So far, we are agreed, as I can 
judge from the speeches that were 
delivered yesterday and even today, 
that we all want that there should be 
a single authority whfch can control 
and guide the building operations in 
Delhi. My friend from Delhi, Shri 
Radha Raman, Shri Mohanlal Saksena 
and Shri Nandlal Sharma also said 
that there should be a single autho
rity. There is a uniform demand for 
that. It has also been made out that 
at present there are many authorities 
such as the Town Planning Commit
tee, the Delhi Development Commit
tee, the Municipal Committee and the 
Improvement Trust. At least, there 
are four and all have those powers 
to sanction plans, to lay out schemes, 
to aWow buildings to develop, a^d to 
>ay down rules for amenities and 
-other things that are to be provided
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for. A  complaint was made yester
day that there are sometimes very 
conflicting views of these different 
committees. The case of Lodi Colony 
is also very mudi in point. One com
mittee allowed a certain plan but the 
other voiced exception to that. Fur
ther, there cannot be any two opimons 
about this that we must have a single 
authority in whom are vested all 
these powers to guide and regulate 
how these buildings should develop.

As my friend just now has argued, 
the question of slum clearance must 
be taken in hand very soon and effort 
should be made to remove the slums. 
We are all agreed and also support 
what she has said. But so far as that 
aim is concerned about having a sin
gle authority, we are all agreed and 
so does the Bill because it clearly 
lays down that our objective is to 
form a single authority to have all 
those powers. Then, where does the 
difference come? Complaints have 
been made that it ought to have come 
into existence by now and that it has 
taken a very long time and why should 
it be delayed even now for a year. 
The Bill says, so far as the Statement 
of Objects and Reasons is concerned, 
that it would be a complicated affair 
and would take us some time and that 
the Ordinance had to be passed to re
gulate those building operations. 
Therefore, the first objective of this 
Bill is to replace that Ordinance so 
that, for the time being, till that le
gislation is taken up and passed, we 
may have a single authority, which 
is our common objective and goal.
I agree that it ought to be brought 
into existence very soon and it has 
been delayed. But, there is one 
amendment as well that the period 
should be shortened and Shri 
:^hanlal Saksena laid very great 
stress on that point. I would
also appeal that it should be passed 
sooner. I agree with that. But the 
question is that there are Bills which 
are pending for the last three sessions, 
I say, such as the Motor Vechicles Act. 
It has taken two years; it was on the 
agenda; it is being put again and
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again on the agenda but it is never 
brought in here and even now it has 
been pushed out of the list. So, 
fears are that even if any legislation 
is brought, perhaps, it may not be 
possible lor us to pass it. Therefore, 
there would be no harm in establish
ing this Authority and giving it a life 
of one year.

Then, the other points are, what 
powders should be vested in it and how 
that should be constituted. So far 
as these are concerned, there can be 
difference of opinion. I also appeal 
to the hon. Minister that she should 
take into consideration the inclusion 
of some other interests as well and, 
perhaps, selfishly, I would also ask 
that Members of Parliament should be 
associated with it.

Shri Kamath (Hoshangabad): There 
is no selfishness about it; it is public 
interest. Each of us represents seven 
lakhs of peoplfe.

Sardar Hukam Sin^h: Members
of Parliament should also be associat
ed with this authority. They can 
also contribute something in certain 
spheres. (Interruption). We are 
elected people, and as my friend re
minds me, about seven lakhtf of people 
are represented by each one of us. 
Therefore, it should be considered 
whether that Authority can be enlarg
ed to include other persons and, most 
of all, some Members of Parliament.
3 P.M.

Regarding the powers that should 
be given to this Authority, it has been 
argued just now by my sister that the 
Birla Committee has clearly laid down 
that large areas have Keen frozen and 
have not been developed. This is 
correct. I also join my sister in 
making that complaint. But my 
difficulty is that perhaps that authori
ty may not be to blame for that; it is 
the Land Acquisition Act that is res
ponsible for that. A notice i? issued 
under section 4 perhaps, and certain 
years allowed to elapse and then a 
secon^ nptice is issued, several years 
a fte r w a ^  under section 9 and the

. property is acquired. The rate that, 
is given or the price that is award
ed is what prevailed at the time of 
the issue of notice under section 4. 
So there is a grievous complaint in 
this respect by all of us, but it is the 
Land Acquisition Act that requires to 
be amended. Perhaps.it would be re
collected that I brought forward a 
non-official Bill here for that purpose 
because that causes great damage and 
loss to the people and they lose their 
property many years after. A notice 
is issued under section 4 and then. 
authorities sleep over it; after severai 
years it is found that the property is 
taken away and then the price that ia 
awarded is what prevailed when th« 
first notice was issued. So, the pub
lic suffers and there is a great dis
content about that. I would appeal to 
the hon. Minister to bring it to the 
notice of the Government that the 
whole set-up is to be changed, that it 
requires a radical change and that the 
Land Acquisition Act should be amen
ded suitably. It is not the Improvement 
Trust, it is not the Delhi Municipal 
Committee that would assess the pri
ces that are to be given or the com
pensation that is to be awarded. They 
only refer the question to the Land 
Acquisition Officer concerned and he 
is the authority that would assess the 
compensation that is to be giv^n. 
Therefore, even if we ask the hon 
Minister here to do something, per
haps it may not be possible unles.*? 
that Act is changed. I would request 
the hon. Minister to look to that side 
and see that Government takes into 
consideration the urgent necessity o f 
amending that Act.

There were many suggestions made 
yesterday and a reference was made 
to the Chairman of the Improvement 
Trust. Shri Mohanlal Saksena gave 
us very useful suggestions and said 
that it should not be the policy of the 
Government that the land should be 
sold to the highest bidder when our 
objective is a socialistic pattern of 
society. Is it not then our duty to 
provide every man with some land to 
build on? That should be our aim„
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but that is not being done. I join 
my friend in saying that that i9s,a vers 
useful suggestion which ought to be 
carried out. I admit, however, that 
it is outside the sphere of this Bill and 
it could not be done by this body 
which is being created. It would not 
be the function of this body 
to take that into consideration or to 
change the housing policy of the Gov
ernment; that would be for the Cabi
net and the Government to do and we 
now bring it to the notice of the Grov- 
ernment that they should pay urgent 
consideration to this fact also.

It was also said that this Authority 
should have standard plans with it 
and it should be able to supply to 
every man, who desires to build, 
every kind of plan which might suit 
him— and there might be different 
classes of those plans. It appeals to 
me als6 that the Authority should 
have these. I have leamt that 
the Improvement Trust has got 
those plans ready and it does supply 
to persons who wish to have a look 
at them. Whether they have it or 
not, it would be for them to know'. If 
they have, it is welcoii>3. If they 
have not, at least this Authority, 
which is going to be entrusted with 
the task of controlling these build
ing operations, must have such types 
of plans with it. Although I have 
had no chance of building a house 
here, certain friends have told me 
that they have to pay 2 or 3 per cent, 
of the total cost of construction that 
is expected to be incurred simply for
getting a plan. That is certainly a 
very big sum and it is wasted. Peo
ple are not fond of it. Everyone is 
not anxious to have a peculiar house 
of his own pattern. So the people 
go to those architects and_ planners 
who have certain patterns and styles 
ready with them to sell. So, if this 
Authority is to have them prepared 
and make th^m available to every in
tending builder of a house, certainly 
it would be a very useful service to 
society and.it would be doing its duty.

Then it was also made out that the 
Chairman of the Improvement Trust 
had gone to foreign countries. Shri
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Mohanlal Saksena told us yesterday 
that he had studied his report and 
nothing had been done so far as that; 
report v/a" concerned. Wc were un
aware of the recommendations he had 
made. Shri Mohanlal Saksena claim
ed the privilege of going through that 
report and I could not follow whether 
he had said that there were useful 
suggestions or not. But since then I 
have tried to get that report and I  
was able to get a copy of it. I have 
also gone through it. Really I agree- 
with the complaints which Shri 
Saksena made. The Chairman also 
had made certain recommendations, 
that certain methods should be 
adopted, that it should not be the aim 
of the Government to auction the 
houses to the highest bidder. The 
first recommendation made is that the 
social housing should be the aim o f  
national policy; we all agree. If that 
is the recommendation, I fail to under
stand why the Government should 
not implement it. It should be done 
as early as possible. If that involves: 
the enactment of some legislation, it 
should be done as quickly as possible. 
The other recommendations also that 
I see before me are certainly worth 
considering and the Government: 
should consider them. I do not kno^  
whether Government have taken care 
to see if these can be implemented^ 
soon or not. That, I admit, require? 
a radical change in our policy, but 
that has to be adopted quickly and. 
no time should be wasted. The sug
gestions that are made should b e  
taken up to fit in with the ultimate 
aim that we have got for bringing- 
about a socialistic pattern of society.

Pandit Thakur Hip̂  Bhargava: What 
about the Rs. 10,0^ fine?

Sardar Hukam Singh: There a re
provisions here which are very strict 
and hard. It is provided that the 
magistrate is going to be vested with 
powers so that all rules, regulations, 
etc., that are there in our normal law  ̂
will be overlooked. The magistrates; 
are going to be vested with powerŝ  ̂
which perhaps have never been enjoy
ed by them. That looks to be queer 
to me. When I read that, my consci
ence certainly revolted. There might;
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[Sardar Hukam Singh] 
be special authorities created, but why 
do you disturb the common law that 
w e have got and disturb the powers 
ttiat the magistrates have? There 
inay be some cases perhaps where it 
might be desirable to give a stem 
punishment. But first of all, if some
body has not acted as was required 
of him in building his house, and if 
~he has made a little departure when 
making an erection, that should not 
.entitle a magistrate to impose on him 
a  punishment of Rs. 10,000 a3 fine. 
I f  he persists, then the fine is Rs. 1,000 
a day. That does not rather look that 
"we are going towards the socialistic 
pattern of society or that we are pro
ceeding to bring up every individual 
tn that standard of equality. Perhaps 
it would be too hard.

Shri C. K. Nair (Outer Delhi): I 
rise to support this Bill belated though 
it  is. I congratulate Rajkumariji for 
iulfilling the promise which she has 
given to us a few months ago. But 
with regard to the Bill itself, there 
are so many apprehensions that must 
>e expressed; although the time at our 
disposal is very short I would like to 
bring to the notice of this House some 
o f the salient features.

First of all, the title is “Delhi (Con
trol of Building Operations) Bill” , In 
m y opinion there are enough of con
trolling bodies in Delhi— more bodies 
than necessary. No doubt there is 
one difference. These controls are 
now being exercised by the different 
lK>dies such as the Improvement 
Trust, New Delhi Municipal Commit
tee, the Delhi Transport Authority, 
the Joint Water and Sewage Board 
authority, the Land Development 
Authority and so on. lliere  are so 
many authorities which possess powers 
which are contradictory and conflict
ing. That has been the disease of 
Jlelhi. We have been suffering from 
Mis disease for the last so many 
years. We need not talk about that 
now.

Now at least after the achievement 
-of Independence, we expect a better 
deal for Delhi. Unfortunately that

has not come yet. Eight years have 
passed; nothing has been done so far. 
One Five Year Plan is over; nothing 
has been done for the improvement of 
Delhi and its living conditions. There 
are slums; there are katras about 800 
in number inhabited by more than a 
lakh of people without any amenity 
for human existence. For instance 
they have not got water pipes, no 
electric lights, no latrines, no arrange
ment for sanitation. These are the 
appalling conditions that obtain today 
in the city of Delhi which is one of 
the biggest capitals of the world.

If the purpose of this Bill is to 
bring up this city to a very high stand
ard and make it one of the modern 
cities of the world, I think we need 
a very powerful and a . very effective 
instrument. This instrument is being 
contemplated and thi:̂  Bill seeks to 
bring in a single a u th o r ity . But I feel 
instead of calling thii “Delhi (Control 
of Building Operations) Bill” it would 
have been much better it the title had 
been “Delhi (Master Plan) Bill” . As 
a matter of fact what is required today 
is to have a master plan. Let us know 
where we are. When that plan is 
ready we go stage by stage and we 
can fill in the colours when we like. 
Blit there is not even a master plan 
after eight years of independence ex
istence. That is our complaint. What 
can we expect this body to do? It has 
got a very short life of two years. 
Perhaps nothing is going to come out 
of it. What is envisaged is an official 
authority. How can officials have ima
gination to develop a city? Of course 
they can carry out orders. We must 
have very efficient officials no doubt 
but they cannot simply take the ini
tiative. For instance, the British Gov
ernment used to say: we cannot do so 
many things; we cannot touch the 
question of caste system in India; we 
cannot touch the question of religion; 
we cannot even touch the slum in the 
cities because the people* may kick up 
a row; we have not got the represen
tative character in the administration. 
They were quite correct. But still 
they did so many thing* for their own
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benefits. But we cannot plead that 
inability now. Why should we conti
nue that old official system which is 
outmoded? Not only after Independ
ence but after the Avadi Resolution 
for a socialistic pattern of society, 
how can we think of a body to be not 
only dominated by the officials but 
also to be presided over by an official? 
And that too for Delhi? It looks so 
ridiculous on the very face of it. I 
can understand it so far as the New 
Delhi is concerned. Let it be entirely 
in the hands of officials as it is now. 
But how can areas other than New 
Delhi tolerate such official ridden com
mittees, controls, rules, suggestions and 
schemes? I am at a loss to under
stand this.

The first thing that has to be done 
is to conceive of a popular authorit}-. 
A  single authority is very essential 
because conflicting authorities have 
brought about these appalling condi
tions of Delhi city. You all know that 
so many promises have been made on 
the floor of this House by hon. Minis
ters including the Prime Minister that 
they would see that such and such 
thing did not happen. But they could 
not simply do it because the authority 
to do or not to do is vested in these 
small statutory bodies. If the Prime 
Minister says that such and such area 
should not be cleared, it goes against 
the law and the statutory authority 
has got a right to assert and say that 
that area must be cleared. That 
means that there is a great confusion—  
almost anarchy— due to such powers 
being vested in these authorities. 
Therefore, we can do very little by 
way of improvement. When we think 
of a single authority it must be en
tirely different from the executive 
atmosphere because we cannot think 
in terms of the old Improvement 
Trust. That has been condemned even 
by a capitalist like Birla. In his re- 
ix>rt, he has condemned the Delhi 
Improvement Trust and he has made 
some very useful suggestions which 
are never carried out.

The Chairman of that Trust was 
sent to Europe to study things. He is
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about to retire perhaps. There is no 
meaning in sending a^ elderly man 
like him to foreign countries. Any
how, he was sent and fortunately he 
ha.s submitted some report also. But 
nothing is known about the recom
mendations and their implementation. 
It all points to one thing only, namely, 
the capital of India has been neglect
ed— almost criminally neglected. We 
know the conditions under which the 
people in the slums and katras are 
living.

When the great dignataries of other 
nations come, we take them round 
along the beautiful roads. That is 
good and sensible but if they were to 
see the real conditions, they will be 
shocked. Therefore, we should hurry 
up to improve things. But, how can 
we hurry up? That is the question.
I have told in one of the Select Com
mittees which was discussion the 
Grovemment Premises (Eviction) Bill 
that we must take it up on a war 
footing. If we went to improve the 
conditions of Delhi we cannot do it 
with an official-ridden authority at 
all. So far as the powers of control 
are concerned there is enough already 
and I do not think this Bill is neces
sary. There is no anarchy in a mat 
ter of buildings at all today in Delhi. 
Of course, there is some, I know, insti
gated by the officials of the Improve
ment Trust and not otherwise. Only 
if there is a little vigilance no build
ing, no brick can be put up at a place 
without proper sanction. But, they 
are very vigilant to see where they 
can exploit the sitxiation and encour
age. corruption. I wonder how we 
are going to control that departmen 
with this official-?ridden committee. I 
say it is impossible. Let us therefore 
think afresh.

Pandit Thakur Das Bharffava: It
must be entirely scrapped.

Shri C. K. Nair: I say, the Improve
ment Trust must go. It already 
stands condemned from all sides. 
Again, I do not at all blame the oflF- 
cials. They are all due to the defects 
of the law and they cannot simply do 
anything. What they can do is to just
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[Shri C. K. Nair] 
close their eyes to the horrible corru; - 
tion that is going on in the depart
ment. Therefore, what we have to c*o 
is a bit of new thinking.

I am afraid my time is coming to a 
close but still I would like to put for
ward a few suggestions. First of all 
the authority has to concentrate up
on a Master Plan; everything else 
next. Controls are already there. For 
God’s sake let honest officers be put to 
prosecute the existing controls— of 
course, we are going to get more con
trols by this Bill also. Therefore, so 
far as controls are concerned there u. 
no difficulty. The real difficulty is to 
make a Master Plan. For a Master 
Plan they say that the experts will 
take 5 years to prepare. These are 
all old ideas. We must transgress those 
old fossils and try to bring a modern 
outlook into the problem that is fac
ing us. Let us have a Master Plan 
even if it takes one year; we won’t 
mind that. I think when an aerial 
survey is made this can be done even 
in six months. Let the imagination 
of non-officials be put in the Commit
tee.

Secondly, the authority should have 
2, 3 or even 4 types of building plans 
or even groups of plans for people 
of different income groups. The autho
rity must get ready with them and 
whoever applies for it should be ^iven 
sanction immediately with the ne,'es - 
sary changes that are needed.

The third thing is that there must 
be a good amount of control over the 
house building companies that arc 
working in Delhi today. Their stand
ards are very low. Members like 
Shri Naval Prabhakar have expiec- 
sed yesterday that these compaines are 
deceiving or duping the people by 
camouflaging their reality with 'ihe 
great propaganda they make, post-rrs, 
pictures and things like that. People 
are caught in their net due to ihis 
propaganda. After buying a plot they 
never care to improve the areas. Even 
if they ^ p ro v e  it is not at all up to 
the staQtiard. Therefore, their activi
ties have to be controlled.

Then comes the real thing and that 
is my last proposal. The remedy ;hat 
I am going to suggest does not lie »vith 
the Government. It is impassibje for 
them to do it. Of course, they can 
control building operations but they 
cannot undertake building construc
tion. They should give up the very 
idea of constructing new buildings 
It should be left entirely to the co
operatives. That is the spirit of th#' 
new age.
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An Hon. Member; Private sector.

Shri C. K. Nair: As I have already 
mentioned the house building com
panies are in the private sector. They 
should be controlled properly. They 
may be encouraged, I do not mind thai 
but let not the standards fall. Tht*̂  
real practical thing is that quick 
results can be achieved through th«* 
co-operatives. Let big plots be made 
available after proper development to 
be handed over to the co-operatives,, 
of course on the condition that build
ings should be put up within such. 
and such a year. With proper deve
lopment and proper control on tii*» 
companies that can be done. That is 
the only way to improve the city of 
Delhi, If you think in terms of the 
old authority and organisations like 
the Improvement Trust we will not 
be able to break the ice that is very- 
hard in Delhi today.

With these words I support tho Bill 
with the hope that this is going to be 
one of the steps out of the so many 
other steps that we are going to lake 
for the improvement of this city.

9ft
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in ft^  % WT fO T

*nTT I ^ ^  wrrV

^  ^  ^  ^  f% 1̂
^ W  t  T ¥ f^  f ^ -

^ 1^ t" iVT5T"

^ sri^mr «flT

^  5Ff 3fiT̂   ̂^  f iR  % TRiR

^  t  I ^  T̂JftJT ^  ? r ^

^  ?rr^ ifift̂ T  ̂ ^

^WrTTfNr ^ ^  T̂T

jfr srrfe: tt t̂rt ^  ^  ^  i

? n ^  rT^ ^  îRtJT ^  | f  t ,

^  "*fr jf^ft«T f+*n  fkw sh "

7 3 ^  t  %  JTTT iftT  fkm

ŝm\ % \ A ' wtts( %  ^

f^Tvni  ̂ ^  I ?TR ?■

(f^ryrrr ^) ^  ^  5rtht$ ^  9[w^ -

% ’*TT ^srm',
I  I

^  ?TFT Î TT ?^9ft
% qaTfĝ iiT; 

?[^ «ft,  ̂^  ^  ^VTFTf
«rr I f?r # ^  w f ^  % ^
v r m n A  % ^ T  f% %̂ TWTfft ^
% f*r ^  ^  ( f ^ ^
^ ^ I ^  3̂PT̂  % ^  4
^ *TFnfV
^  ^ 1̂ *̂  % M iM
t  f% ?rrT?TtT5F^^3rm . 

f  ^  ^ 'TT f t

^ TT ^  ^  ?FRt f t ^  *P1TT W .  
^rtr ^ 'THT 7̂̂  I

^  5? ^ %  «*n̂  # 3ft

^ ?rrT^
^ )  ^  I m t

Jpt ^ ! f t ^  i^sfsr ( ^  ^7^

^  ^ )  f w w i

«b̂ <n 5cr?T) iT4(ifĵ r̂ <ji ^  TTir ^

^  ^  ^

m m  f̂ ZTT % 1 T̂TT̂  ^TT^

^ 3̂̂  «<«k) «rr 1% ^  "H<4>i<1 ?r?y^

t  ^  ?PT^ ^ (?ff«nnT>

% ^  ffrr frqfid, (?T5?r ^itr

^  % ?3R^.) 5F»-

r̂srr  ̂ #»r f%ir ^  «rr  ̂ ^

I A ^ r̂SRT ^

f  Aigf^ w r^  % T

fWTT t, ^  ^  ^

snf*T ’̂3r (q”̂ *fl) ^  t̂tR’ R*ii 

T O I  ^ TT^TfiTRt ?TT^ Vrm" 

Tift «ft %  f»T m M  ^  f^RRV
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"HnH]

^ «rrf^

^  M ^ h i4  ^ ( ^ w )  ^  ’
TT̂ 3ft̂ 7%̂  (ssmwRnff)

% ^ )  % wm 

^ ^  »T  ̂ nr>a*i ^

fR ^ T ^ J # f m  ^ ^
m % ’RW TR 

^ ^ 1  ÎTTT »1TfnT

^ f̂TTT?ft (WTPT) ^  ^  t
rHf̂ TTdff % '

■̂ ?Rt ^  r*lrt*fl

^  5? I ^  TTSTfTRTTt ^TT^ ^

HRin̂ î TO R  ^  fir m  i r m ,
■’ T ^  ^  WRT ^ F̂T̂ T ^  cT9TT

^  f% ^ % vr«FH *T  ̂ f̂ TTPT

^mPT , ^  ^ T̂R n̂>aC

TO R  f^nPT ^  ^  ^srm i ^
^ TO«RfV

^R T^ ^  ^^*TR ^  ^

(^RTt^rft) ^  7̂7?) P; îlrll

^ ^  ^  ^   ̂ • '>l̂ r
%  TTCiqpT r i l VT iT R t f  f ^

^  ^ ^  | , ^  ̂

f%  > R  ^ ^  ^ ^

%  5TRT *T ^  ^  H R  <T^ I ^

%fTZ ? R  ^ |r 1%

^ ( ^ ^ )
% t  I ^  TO

^T t .  ^  ^ ^
^RT ^ w r  W T  t ^
^  apt ^  t  I H ^TTT ^

t̂nPS" % ■«̂ l̂ dl f  ĴRH" i%
^  ^tfto % o ^ W  ^  ^

(^ 3 W R )  ^  ^  ^  r̂r

^  ^  ^  I *TfT 

^ TOT^ff ̂  5̂TFT #  ^RT ^

.̂'hTHi %T ^*RT «P^ V T  ^

^  ^ tT 5rt # (?rf^r?R i ^  ^)

 ̂ TOR ^ T̂R ITT T  ̂t  I ^  ^
I  ^  ^lft% WT % 'TO t  1 ^
^  $rPT W  ̂ 1^ TORT «FT «R T 

?IT ^  ^  f̂ TTT ^  I T O  I

?7TT ^  TOTJft ^  f^TTRit. W  %
?HRT % ’TR ^  ft I

4 ’ ?TFr SR ^R73T| fk^  ^
V. ( t^ )  ^ f?TTRr =̂ T?rTr ^

 ̂ ^ t  ■•—

“any other matter which is 
necessary for the proper planning 
of any controlled ’ area and for 
preventing buildings being erect
ed haphazardly in such area.”

als.̂ '+^H  ̂ ^ ^  f%<3! ĝ rr o i

"̂T t  :

“any other matter which is 
necessary for the proper planning
of any controiicd area”.

They can cert:.inly orcljr demolition 
of any building under this clause.

^  % f*RT jR R  ^THR I

^ Vi H ^

“The provisions of this Act 
shall have effect notwithstanding 
anything inconsistent therewith 
contained in any other law.”

^  f<T^ r̂rsr ^
TT5zft^5T STT ^  fr ^ r   ̂ I

Vi 3TR?TT f  %  ?RT  ̂ ^  ^
2T ,̂

^  rfR ^  t  I ^
fTOT JiŶFT ^  3fft ;r|f ^  I

A -̂T^ fprr^
?RT ^  ^ ^  ^ R T
%; Tt TTiFsir^ ^ f  %
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^  ^  I w

fjr?r ^  STPT? ^  «TT̂ iV|̂  ^ 
«rr, m  ^  ^

<+im ^  1 ^ -«<l?(rll p ^ ^  ^

TT̂ *i '»! 7^, %̂ fi«T ^ ^Hcfl

'p f% -̂ Tt «TT5̂  ^ s*-ij[c<-

^  ^  T̂Trf)’ t  ^ •

t «T (’Tŝ T̂rrnr) 1 ^
0.54t'v -  ̂ ^  ?r ŝTR",

 ̂ d»1 ^ cl Ir,

^ n ls*fi d»i ^  «(̂ <*icil ®t»̂MI

^  t  I "

5T5^T

^  q̂r5TT I t  ̂

^  ^  X̂ WT
^ r  o 'jfir ^  ^^fr
^ ^  3̂Tirf5TT t  ? f̂ fJT ^ ^
W?TH ^ ^  % f ^  % ?

~R « f T ^  f ^  ̂ 5 I

OT Tf ^ ^  ^  ?

Shri U. M. Trivedi (Chittor): Capi
talist State.

>4fW 5IH 4
f. ^  fsRR f  

^   ̂ ? 'T̂ TO WH"

f e f ) -  ^  ^  TfT I  I ^  #  JTRt

TT^ 3TT̂  n  11  ̂ 9̂ 11)

% ?fr% t o f  pTT sptf 1 ^  ?HR 

wantpn, capricious and appressive 

^ ^  +'̂ (i ^  ^ ti'tt'r̂ r o I

^ ^rr^ # ^  ^  ^
f̂ PTT I

n? l̂. ^  'Trf̂ TV ®PT
fOT I ^
% ^  sffsii^ iTTO ' ^ t

(?m H 3 R T  ' [̂€TR 
^ ?T % W F f) I ^  ^ ?^7.

447 L.S.D.

f j l ^  '5ft' l̂O«i ^ ^  ^

ĴTt̂  ^  if I ^  I f  q-

?^TO ^  ^ -5% I  I

l̂Os»l ^  '3PT̂  ^  f̂Trfr %
^ ?tr: ^

ŝrmr t  ^ ( ^
^z\ f  I r̂rr ^  ^  ■?% t  

^  TT T̂% l̂̂ «Ti ^

^5T ($TTU1pff) ^  Tt t  • ^
i% I) ^

^ «i’?. ^#n* ?prT
^  ^  i5+'f> I

!Tf5 ^ f^PFit ^ »T̂  ^TT
^ I %  T̂FT ^  ^TWr

TO ?TT w r  I ^ ?r^T

^  ^ f^r=rawr f% ^
JTT ^  I T O T  f^iTT,

^ t o r  ^^ff

^  '̂̂ 1 f%  ^  * 1 ^  rTT^ t W ^ R f  %  I
TT̂  ?rw  ̂  Vo, Vo ^

%  ’^^FRT I ^'j|r<t ’^ 'T

^ ^  ?fh: ^  w

q*nr H H  TT  ̂ î%>̂  T̂TT
^  ^  ^  tTT«T f̂*T i% ?Tr3f

f ¥  « R T  I" .

W  ’T f  1 ^  t -  ^

^  m  ^ 1^ I  ?TT ^

^  ^ q r  I# f ^
(^i^4ltf»i) ^  ^ ^X

?T<T̂  f̂ f>̂  WT I 9WPT
5ft ^ 3̂̂PRT «<̂ d ĵ̂ TRT ^^1

5f?t I frrf^nr (srfrr)
% ^ ^ TOfimf
^  ^  ^  JRT t  I ^

^  <iO«Ti in^rfWf % 3J9T I# f  
«̂i ^  %” T̂T ^

T̂RTT  ̂tfl< ^  *T ĉRT ^  cRT5

^̂ RTT  ̂ ^ â»Tl <?T̂ wftqi
I  fsp ^  ^  I
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«(K 3n*̂ lRcTl ^

SnfW R (o*T^^) <̂ TF<5+

^  ^ 1% ^
ti'tidi 1 ^ 

w r  ^ ^
^ ^  ^  ^  7 ^  t  m H -

' ^ (yrwRV ̂ )  sfrr

^  ^ ?P?T T̂TT T̂R-ssnf̂ U-

^  iT%#2: ( <Rir <H>nV ^ )  ^  % m

^  ?TFr ^  ^

f  I m r  %TT ^  A '

^  spt qw  ?r ^  I #■ 
■̂ l̂ <ll f  iV 'R '̂lAdl +i '̂)<tq<;

(f’Frfcr) ^  5̂TRt ^ rf^
JTR-^Rh^M trHriijd i r ^  f^TT- 

f w  (5rf ^  I ^

^  ^  m m  fe rV  ^
^  ?Tfr p rr I ̂  ^  |

W i ^  !TRfW f % t  ^
^rd?f % ?T̂ lr w  I  I

t  ^ ^  ^ y f i ^
T ^ %  \ ^ ^

^ ^ w\

t  4 ?TRT ^  ^ i  f% ^

(^5FRT m r ^ )  ^ ^

(Pt*M^) ^frf^, ^  ^Wf ^
ceTT^ ^  ^  ^

*A*f<n 9T ^ -s rr f^  «ft-^w
(f̂ T̂T T̂PT % ??7«fTT'R) ’TT

t  g q:  ̂ ^

rw '̂ill ^  w 'TT f
A  w ^ T  ^ f=f> ^  ^  f^ r̂r 

«ii5̂ 1i I T̂TSf ;fPT f̂t T̂PTT %

qz# 5TTO tTl l̂^<n (^H N  
. a  ̂ prxf]̂ -̂ T<\' szm m ) ^ ^

f  1^ t  ^ T O r r f ^  I

^ TRTPf

»T̂  *̂TPT 5̂n%, ^  vfNt ^

»T^ ^1%, ^fcH *nr
Ĥ«̂ l -Ht̂ Hl ITWHFT «»HH % f̂ HT

srrar, ^  ^  ?rrT
(̂ Ffŝ TTIzft) ^ ^

^  ^  ^  f T̂TT ?TTT

<̂<1 T̂FT ^  3nrT 1̂ , ?T «fî ai f.
%m \o % ^ tf^ , ?rrr ^ pptr

^  ? T ^  I ?TFT ^ 3 ^ ^fTR^nr

' ifW f m  ^
trf?r% ( ih ^ T T ^ ft '^ )  ^fsiW w#^: 

(% F fw ) ^  i'TT % ^ .

5rr ‘̂ *̂)r»l»ic.'fl ('t>eM*1l T̂̂bITT
f^ i^ )  I I  r^

% f̂nSRFT («FT ^  ^  ^  I
% f ^  ^3 ^  ?TI  ̂ ^
^ ^  ^c(l «l<^ ^  ^

V T R T I ^

5 ^
^1<4) ^  5srn% ^

( w t ^  ^  ^  ^  w f r
yTFT^ ^  I ^  ■'^i^ni | 1% ^

^  ’TWTRPT
^ • ? t| ,   ̂ ^ ?TRPft^T^T^t,

TRTpff ^ 7^ ^  f  I ^  TT ?nf%-
^ ^ « i i r i

^ f%iT T̂̂ fTPT T)<»iT
t ,  ^ 3 ^  ^  t  ?frr fT
^  ^rT=^ '^ H l % I ^  H«^|rl 

n̂fV ^  ^  T̂̂ RfT % ^  TT|7 <iis’-t
^ )  ^  ^

(fM^ra-) f w I m  ^  4-
?rt ^R?rr i  ftfr ^  ^nft tt^-

^ i h ^ m f k m -

%  (? T^  ? R ^ )  % ^
T̂̂ TT % ^ ^  T̂̂ kTT %

^  t  Bf ^  ^  eft #RT ir ^ . %■

%?ft2TTfr
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I

4  ^ t»^dl fTTT

rfm , A ^ 3 ^ ^ I

?»T̂  5ft I  ^  r ’̂̂ l^d

^  ^TO?R ^  +T^I^I
^ ^  p̂r?7r ^

I  I ^ ^
I  ^  ^  ^  srfeT n:

^ 3̂RT̂  ol4’i ^  <?><dl

t  I ^  ^ m x f ^  r̂rq* T^ t|  t
^  %■ T̂TR" *T^ *«(̂ îi I ?TT^

^  5S[ ?T  ̂ ^  W  I  ?TR >fV 

^ T T ^  I ^iM«r) ^ r f ^

5mr x̂TOT ^ (3R%T) %
7^, 'Tll^TOd % 5 ^  W

? r k  TOT ^ 55nf?T %  T W ?:

^  ^  I ^  ^  *?>WlRa^H

( < ^ ^ i )  t  ^ I
«rrr w ^ ^  ^  ? r o n :

^w?fh:3fr W T O T % % JR ^  (3 T ^ )

^  t ife r t  (^rf^) ^  | f ^  ^ %

^  5TFT qf^nr ^ ^  I ^

^ m x f  ^ ^  ^  ^

’T ^  «nr f ^  ^rra" ^

^ ^  'TR I  I ^ ^  TO#-

(sufcWr^) % # fS f ^

^f+’l ^ ^  '3T̂ T *̂  i.*ti
T̂T̂ T f  T̂'HT ?rrr f

^  ^T3^ ^  ?T  ̂ I

^  ?cjk ^ ' l  Wl T̂Txft-
fOTT ( T W )  TT  ̂ R̂5TT ^  f r o  %

^ ^rfftpfFT ^  f̂sp I

w ^  ^  3n^ ^

a n r o  ^Tm  ^  %  3fT ^

^  srm r «ftr f̂t f r o  str^
OT̂ T 3ft TO ^  f^nn 3TT

'TOT ^  ^5TR  ̂ I ^  ^  - l̂̂ d̂ l
^ ^cpft TRT »T  ̂ T̂*ft ’̂ rrf̂ zr «ll^ 

^ ^  'T>HH t̂c!T ^
3F1T <»ll«l r̂w€t (?nTT-

qr%^T ^rnRi) ^  r̂r ^ r
a rm f^ fr , * W T (5 z m ),^ T ^ iT ^ 4 T - 

f t  ^  qR" ŜrtFT ft̂ TT \
^  ^  f ^  % ̂ TW ^̂ RTT ^

f^Fft +r^^i | , ^ ^vqxcR^

( ? r ^ )  I , ^  f w ^ t w  t  tSF

# ^̂ TPT ^  ^  fTwr ?fh:

1̂  ^

(^Rfr^nr) ^

(^•^»ii) ^HI ^ I ^  ^
m ti (^ w ^ )  5R?rr t

f  w r W t  (srtfa^TTt) ^
% t o  ^  ? 5 » ^ ( ' ^ ^ )  

^  ^V< ^ ^  ^  ^

f  I

^HIT i f ^  (̂ FTSTTsr) :

^ jci '̂T r̂r
^ m t f t i (  (f^TOT ,

^  ^  ^  ’T̂ TfHT ^  ^ fV
w r fr < n % ? r r # % ^ ^
’TFR ^  eprft I" ^  r̂*T?T%
«f ?Tpr % ^ ^  '»ii4*fi,

( » t ^  9 % n r t  fT

"PT^) «I1̂  ^ ^  'HhskiI ^

^ ? iK  %  ^ ^  ^  srnr^ft,

m K  w tW ^H  (5frRTTT^m
^ rf^ )  ?fk  f?rd s p ^

^  îMfi ^ Wirsti9i»i (^ n r^ ) 
f  rft ^  ^ ^  ^

m x ( 5 $ r f W ^ )

'sj’iH ^  ^ ^  ^ ^  '̂ rrzniT i
IpfT T̂T̂  % «(gcl ^
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[ ]

^ TO  1̂r ^  ^  f ^ r  I

?T ^ ? T ^ .
I ^ f  ^

^rr I h*m h1 ^  •
^ ^ I"
f%, ^ n f d  îM+l

^ ^  ^  ’̂ rrf «w1int>
’Tra’ ^+i»f 'T^  ^

f̂ PfFT T̂TT TW 1

% ^mrr % \

^  ?rnsfrf^ t ,
t  ^  ^

^ ?frT ^&f ^ ♦h'^h
«m f^ fe rV  % ’Tra’^ ' T T ^  ( ? r f ^ ^ )  
*1̂  ^ ^ f% ^ ^
v^?rr o ^ tt  F̂rpf

^  ^  I   ̂ fTT̂ =FHrtr
(h ^ h ^ )  ^  I  3fr iTT% f m

I  ,?ft  ̂ ^  t  ^n1%iT r*ffr^(t 
(?nTFr ^ prnr) i f^t^r
^  cTTF̂  ̂  ̂ ^  *P3t  ̂ IT^ (̂ FJTPTr

% T̂RTf̂ , ^T3fR  ̂
r*^r^20 âRT% T̂PT ^ =̂T?̂  |  I 
^  eft, TnrrrTrr ^

IT^ ?TPTff^ ^TFT  ̂ ^  ^

^  vr<£^M (^ fm « f t )  $ ^
<+>Vjfl I . f?T  ̂ 3̂PT̂  <e(l«?fl 

%f?5ir (̂ TWT’ff)  ^  ^

^  ^  SfT̂ Ttf 'T^ ^ 1 ?̂TT
^  ?rraT t  ^

^ +<qi^ ^  ĝ fpTf ?nw f%
■SfT ^ T)̂ i ^  ^nf ^  3̂̂ 7̂  

^  n̂", ^  5TTf^^ 
«ft^ l̂itr f  ̂ 3̂̂  ?T5^

f̂ TJTrr • % ^n«r^ 'dĤ  tft

^cTwr ^  ^  ^  ^
I ^  T̂̂ TTT ^ ^

qr^ w r  % ^imr T 5 ^  ^ r^m \

fN w  W r  I ^  T̂FT ^  ^

■?% 5 ^  % T Pf̂ TT-MI ^ITf WT t o l  
I '^tTh sp^ f% ^'Hl^ 

^,^?fl%5r (t ^ )  ^  gT^^Ff r̂|)r

t ,  w r  I  I

^  f  f% ^
^  #̂ Tf??r iTtrfN' (H«t>H:trH4; ^ f^ ) 

^  ^  ’̂ vTTT ^ ^ I '»!<?'’ ci

W  ^  ^  sft %  irqt

?T«rrf^ (sTTfwfr) ^ rm  ^  f̂rrm,

^  ^ T̂?7-
p̂?î  f^Tfmr) ?f^

(< T f7 ^ ) ^
«TT ^

^ s \ € t I r̂rsr | %
¥rfhn: |[T

^  ŝricft f  5 ik  srjrnf r̂r̂

f ^  s[: r̂ra’
^  f w  ?!̂ F?Tr I  I ^  ?ftTr 

^  ^  ?fV ’TFT ^  T^ t|  f
f^F^hr *Ft̂  ^  ^TT  ̂ *1lRl l̂
^  r^'^«ri f^dll ^  ŷftzTT
“T?;̂  ^  fiqM 5TFT "'TT ^  ^fwt %

[̂itf '*lM̂  n I ^  ^  f4c»r>fl 
^  tflril U l6  *1171 ^ f^ r̂r ĵjidl %

^  rTTfT ^  ^  T?^,
W T t  I

«rTrT ^  ^ — -^^fT 
^ (# 5 fm ) % 3TTT

f^ r  f -— 2Tfr ^ ^«rrfr?t 

^Rit, fsRT ^ ( ^ q r )

H H -^ lf ’+ifiil^^ (*R ) ^ d l  I

I  ^m^.^TTtorg'
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f  I ^ ^
1  ̂ f̂r 4»r*i H <̂1̂ 1 ^

^  ^  t  ^  ^  t,
^  % SfT^^ ^  ^  ^  Hl̂ Wr

Mdq I <?i ^7 (Tr
(gsTR^^ET) ^% Z[7*T (TOTq^) 

^ <d I  ̂^ ^N'l+id ( ÎT̂ FTT)

^ (?rf%^) m . (5?^)
w m  t  I ^  ^  ?n%2: (^i^TT^)
T O T  ^ r  t  I ^BTTfeFT

(^T^rfwft) ? m  m fe r r  ( ^ -

^  % fe r ro  fs ,
^ ^ viH"̂  f̂iT*TT

^  t  I ?PRR ^  I

^  ^  ^  ^  ( fM ^ )
^ I ,  dr ?ufen: ^  ^  |
^  «(id o, ^iH ^
(fl^ i^ ir) ^  ^
•^r»i  ̂ ^  ^nfep" % ̂  I
?TT# % 3?TT % ?nfef<  ^ ^  ^ -

*<H«fl*1l ^  % f?Pr *lf̂ +<r|
t i  4  ^ sT F m V fin T T > ^ ^

$rtr °ft(^p?t ^

% m f w i  ^
T̂if̂ w 3fVr ^ I ?2Tnft ^

9RTf̂ r̂ 3Fft *TT^ ^ t' # 

•igo  ̂ I 1̂%̂ T ftfi
^ ^ ^m m f

«rr T fT W t  I MTf^^l’ ( ^ ? T )

% *ii*i  ̂ *TT >̂T
wrm WK *T^  f  ? fk  5|̂

^  % [̂T̂ rrir tt  % ^  f  i ?r>r
«T5TTOt ?fhr TRt̂ 'r # ^  1 ^ t .  t  

f%¥ ^nf'b^v ^  TT̂ TSTT 

f  ? f ^ ! ^  ^ ? r  frilT t % ^TFT 5MTRfj^4

% 5TXWM 'T: ^  ^
#, ^ ? T  ?TT ^  ^  5 #  ^[^^sqT I
^  ^  tift#3Ffr (R^rm ) sfj 

^ f^RT # TTfMt %
t, ’Tf55?r̂  ^

JfFT-̂ riifvR̂ iifM (iR  ew rf)-)

^  ^frr ?TTT |*TT t r -?ttW ^ i w

^ t ,  r f r # ^  (% ^ )
■ ^ fVf^fd < (^ f^ )   ̂ I ^  W

'M t m

iHHh^'*! ?lftT '‘MH^d % fWHTff)

^>T f̂l '̂ ? R T  ^F77T q r  ^  qHlfd«T»«?t

uif̂  ( n ^ f ^  3 [^ ) ^  irqfFq-

( q fs r )  ^  »r% i

5r«nfT€t ( s n f ^ ^  )
(??f^^7) ^ 1  5f^ ?=Rr ?rrf%% 
( ^  cTTr9[V vdH
% ^rW  ^ 2TT ^ :

Tt̂ F vftfvtJ 

?rrT ^ tf  +THt̂

^  w ^ n f r i t  ^ ^ ^

t ,
■ d ^  % f ^ ‘ I  I w n ^
^ f r o  ^ r  I  5PT-^mrT^

t  ? ? n f^  ^  ^  ^
I" ^

W  ? R -? R T 7 T f^  ^

^  »OT?T ^1% I  ?fk ^  «rf ? T ^  
^  ^ I ’HN ’JTT'T RcrrTi ^  T̂t̂ TUT

^  ?PTRTTT ^ I

^  ^ f f  % f^PT.T^ ^ ŝPTn 5T^

% 1 'T ^  ^

’•r^iWd % qpfr « r r f% ^

^ l+<KlqtO
^  ^  fŵ rrarr ^ ^  %
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Shrimati Ila Palcheudhury (Nabad> 

wip); It is a very laudable effort 
that this Bill has been brought because 
we all feel that an actual contpi?ehen- 
sive committee is needed. Everyone 
knows that in all towns, speaking for 
Delhi or Calcutta, what the munic‘ipa-



i^6i Delhi

lities, corporations, improvement 
trusts etc,,' are up to. They hav'̂ e 
never really been iht* godfativ^rs or 
the fairy godmothers of any town. So, 
when we see that a Bill like this is 
being brought to create a central 
authority which will control all 
these bodies, it is a very good 
thing. But I am surprised to see 
that this central authority seems 
to consist of the cream of all 
these institutions. There is the 
Ministry of Health, of course. That 
is welcome. There is the Delhi State 
Government. That is also 1 suppose 
quite all right. But there is the Delhi 
Municipal Committee’s President: then 
there is the Chairman of the Improve
ment Trust— all these societies’ have 
not had a very good name for them
selves. Everybody knows of the 
harassment that the public has had 
through many of these societies. I, for 
instance, know myself that in Cal:urta 
the corruption and bribery that goes 
on in many of these societies is really 
reprehensible. Yet this committee 
contains no lawyer who can look into 
these malpractices. Unless you have 
some lawyer who is able to detect 
these things, how can a body like this 
work?

In Calcutta, I can give the example 
of a case in which the person has not 
be%i able to get a plan sanctioned 
at all for over a year, because refuses 
to pay a bribe, and hence the sanction 
has been held up. As my hon. friend 
Shri Gandhi said the other day there 
are some t3T>es of criminals who are 
“sporting criminals” who leave some
thing behind them with which to catch 
them, but the people who take bribes 
and indulge in corruption are like thin * 
air. They leave nothing behind. You 
cannot* catch them. They also have 
very clever lawyers to defend thein.

There is a news item in today's paper 
that a corruption case has' failed. 
Now, a corruption case fails bccause 
the lawyer has been able to get the 
man out-of it. But, may be he w.-ts 
not guilty, I do not* know.

Pandit Thakur Das Bfaarpiva: The
case may be false. '
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Shrimati 11a Palchoiidhury: It may'
be fajse, but still I mean we ’̂ now' 
what lawyers can do. '

Sardar Hukam Singh: If the guilty
escapes, hang the lawyer.

Shrimati lia Palchondhiiry; Lawyers
can do anything. It is without pre
judice, because w^here would we !>e 
without lawyers!

. In connection with slum clearance. 
I would like to mention three or four 
points. One is that assurances given 
to the refugees in the discussion of 
the Delhi Premises Eviction (Amend
ment) Bill of 1950 should te  fuUy 
fulfilled. Secondly, the occupants of 
any building that is demolished should 
be given alternative accommodation. 
That is a thing that we must consider 
v/ith all earnestness, because whea 
you drive people out of premise.s, you. 
must give them some place to stay.
I have seen these evictions happen in 
towns myself, and the horrible pUght 
of people when they are just told lhat 
they have to get out because it has . 
been acquired by Government, and it 
is going to be improved. But improv
ed for whom?— not for the poor people 
who were living ther^ in utter miseiy. 
They are g9ing to be thrown into still 
greater misery.

Thirdly, the developed areas that 
are improved into townships and 
colonies, the land there should be sold 
at reasonable rates. Also, when slums 
are cleared, first the buildings should 
be made to accommodate the people- 
who had been cleared and the tene
ments should be made available for 
the people who were occupyiiife the 
area, so that the real basis of slum, 
clearance is serve<;̂ , because then vou 
use the buildings for those for vvh«>-n 
you cleared the place. We want not 
only gardens and developed premise? 
round a town, but we want the people 
really to benefit. '

Another point I want to bring to 
the notice of the hon. Minister is tliis. 
In clause 5 it is said that the Authority 
has the power to issue a notification 
in respect of “the architectural fea
tures of the elevation or fontege of 
any building to be erected on any 
site” . But funnily enough there is no



IH63 Delhi 8 DECEMBER 1955 (Control oj Building 1864
' Operation^ ) Bill

iShrimati Ila Palchoudhury] 
architect in that body, who is going to 
look to the architectural features. 
Secondly, as â  woman, I hope, thehon. 
Minister will consider the question of 
extending the period of notice uuder 
clause 8. We find in clause 8 tiiat the 
notice given for entry into any tf'o- 
mises in not less than twenty-four 
hours. Even twenty-four hours’ notice 
may mean a great deal of hrrdship.. 
There may be an ill person, or ti.cTe 
may be a new-born baby in the house. 
Therefore, I would submit thai this 
clause should be modified so that ihe 
minimum period of twenty-four hours 
IS considerably extended.

In this connection, I would like to 
bring to the notice of the House the 
position in Sweden, where they have
a mixed economy like ours, and
where a certain amount of private
enterprise is allowed, and Gov
ernment enterprise also works along 
with it. Private enterprise is not 
"bad, but surely there should be 
some control over the landlords who 
build houses for rent; the rent control 
should be enforced rigidly, because 
rent is a racket in India; and only the 
low income groups and tHe middle 
class families know what an anioimt 
of time they have to spend sometimes 
in getting^ house, and what amounts 
are ex.tracted from. them.

May I cite the instance of Sweden, 
which may also be possible in India, 
if only the hon. Minister would 
approve of it? In Sweden, a certain 
amount of Government subsidy is paid 
to each family when it is housed. A 
family with three children gets a reduc* 
tion of 30 per cent., a family with four 
children gets a reduction of 40 per cent, 
a family with five children gets a 
reduction of 50 per cent, and a family 
of six, seven and eight children gets 
a reduction of 60 per cent, 70 per cent 

jand so on. Till the Hon. Minister’s 
family planning scheme goes into full 
swing, I ’ think Government could 
subsidise the families in India on those 
lines, when they build the tene
ments and allot them to these

people, for families of six, seven and 
eight children do exist in India.

[S a rd a r  H u k a m  S in g h  in the Chair]

Therefore, some such subsidies 
should be given v/hen they are accom
modated.

Shri Feroze Gandhi (Pratapgarh 
Distt.— West cum Rae Bareli Distt.—  
East): The hon. Member to your right 
has got ten children.

Shrimati Ila Palchoudhury; Then« he 
should get cent per cent reduction.

I welcome this Bill as it is the first 
step towards cleaning up our slums in 
cities. At the same time, I earnestly 
hope that Delhi, the capital of India 
will be beautified, will be made better 
and will be made more healthy, but 
not at the expense of some of the 
poorer people for Delhi and India, be
long to them also! "

Shri Rairhavachari: I am not a resi
dent of Delhi__

An Hon. Member: Yet, you are in 
sympathy with us.

Shri Raghavachari:__ except for
the last few years. I find that this 
Bill is nothing peculiar to Delhi. It is 
simply a municipal legislation, wjjth 
which most of us in the south are 
familiar, for we have in our parts the 
Town Planning Act which extends to 
all municipalities, and which contains 
many of the provisions which are to 
be found in this Bill. We have seen 
the Town Planning Act and the muni
cipal administration with all th^e 
powers in action.

What we find is that invariably a 
number of subordinates come in, peo
ple who can deal with plans, permits, 
permissions, constructions and so on. 
When there are half a dozen depart
ments like this, invariably it happens 
that every stage is a block, and the 
papers do not move up. In view of 
this kind of experience, we have pro
vided in our Acts that if the licence 
that is asked for is not given within 
a particular time-limit, then the li



I was surprised to find one parti
cular provision in clause 19. Sub
clause (1) of that clause reads:

“The Authority, with the previ
ous approval of the Central Gov
ernment, may, by notification in 
the Official Gazette, make regula
tions to carry out the purposes of 
this Act.” .
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cence is supposed to have been grant
ed, and the man can go on with the 
construction. But in this Bill there is 
no such provision at all. I, therefore, 
feel that it will take unduly long 
time to go through the different 
stages, and the powers sought to be 
taken under this Bill will simply 
block all progress. That is what is 
bound to happen. I would not like 
to repeat what my other hon. friends 
have stated, about such matters 
as palms and greasing and so on. A ll 
these things are bound to occur in 
matters of this kind.

There is one thing that this Bill 
aims at accomplishing and that is this. 
We have been seeing almost every
where. in Delhi all kinds of housing 
colonies rising up. Jn the buses, in the 
platforms and in the newspapers, we 
are seeing advertisements almost every 
day, such as ‘selling on attractive 
terms’ and things like that. Surely 
to that extent, there is need for a 
controlling body, and that is quite 
welcome.

But the point is that you would 
make Delhi a beautiful place; by try
ing to prevent further nuisance, pos
sibly you can achieve something. But 
is there any power in this Bill under 
which you can undo the dirt, the 
nuisance, the slums which are to b^  
found at present? I have not found 
any such power at all in this Bill. Of 
course, if that were there, then surely 
the volume of opposition would have 
been much more. Nevertheless, I am 
concerned here with the provisions of 
this Bill; I have examined them care
fully, but I do not find anywhere any 
right to pull down or demolish any 
slum or any irregular' structures. 
These things are an eye-sore; these 
are the plague spots in Delhi, and 
therefore, they ought not to be allowed 
to exist or continue. But I find that 
there is no pQwer given to do away 
with them. If there was provision for 
that power here, then the same gene
ral difficulties that we have been 
hearing would have been pointed out, 
and the volume of opposition also 
would have been greater, as I al
ready observed. •

So, for all the purposes of this Act. 
the Authority has been given the 
power to make the rules. But a fur
ther proviso has been added that:

“ . . . .  the Central Government 
may make the firs*;?? regulations 
under this sectionJV ; . ” .

So far, it is all right, for one is ex
pected to hope that the Central Gov
ernment would make decent or sensi
ble rules. But we find that this pre
caution is nullified completely by the 
latter portion of the proviso namely:

“ ----and any regulation so made
may be altered or rescinded by 
the Authority in exercise of the 
powers conferred by this section.”

If the Authority can alter the rules, 
then whj' should the Central Govern
ment take upon themselves the bothe
ration of making the first rules at all? 
I am really unable to xmderstand why 
this further proviso has been put in 
namely that the Authority can alte?- 
or rescind the rules made by th'̂  
Central Government. Surely, if they 
feel called upon to make any change, 
then they must do with the permission 
of Government. Otherwise, what wiH 
happen is that whatever you A ay do 
today will be nullified by them to
morrow.

The Minister of Legal Affairs (Shri 
Pataskar) : Which clause does the 
hon. Member refer to?

Shri Raghavachari: I am referring 
to clause 19. The complaint, that *s 
being made by our friends who have 
very personal and intimate know
ledge of the affairs in Delhi is that all 
these departments are now ' joined 
and put into one Authority. Each 
M e m b e r  has his own catalogue of



i 867 D elh i

[Shri Raghavachari] 
complaints about each one of them. 

. But we find that all of them have 
been combined here. We have read 
in our books:

If each by itself is enough to bring 
about anartha or damage and delu
sion, you can understand what the 
consequences will be if all the four 

, join together. Each one of tht 
authorities has a series of complaints 
against it. Now, all of them are-go
ing to be combined into one.

Mr. Chairman: Would they not
neutralise each other?

Shri N. Sreekantan Nair (Quilon 
cum M avelikkara): Provided they
are conflicting.

Shri Raghavachari: When good and 
bad come together, there is some hope 
of neutralisation. But when bad per
sons join together, things become 
worse generally- Of course, I am 
not saying that things would happen 
in that way, but my fear is that when 
people with intimate knowledge com
plain against each one of these de
partments, things may become worse 
if they are joined together.

That is why I specifically referred 
to clause 19 under which you are giv
ing power to the Authority to set at 
nought all the rules that you 
ma^e. Today you may make some 
rules; tomorrow morning, the Autho
rity rescinds them. The third day, 
the Government have no power. That 
is one A ing which strikes me as I 
read this Bill, Some friends referred 
to many of the assurances given—  
what it would do. But this Bill as 
you yourself submitted when you had 
an opportunity to speak, is a restrict
ed affair. No doubt, the exploitation 
by certain interests which are making 
plenty of money by selling away in 
this colony and that colony will to a 
certain, extent be cbntrolled. That is 
^meth&g. But there are very many 

other things. I would make one sug
gest!^. The Whole of Delhi— there 
is no provision here to that effect—  
the whole of Greater Delhi must be

notified ând there must be certain, 
plans drawn up, detailing which road 
will go which way and so on. There 
must be a picture. If a road abuts 
a particular place, the owners of thal 
place may be called upon, under the 
rules, to submit their proposals. Then 
you will approve those proposals. In 
fact, in toŵ n planning committees and 
municipalities, we do that. Any pri
vate land, even agricultural land—  
in the vicinity are brought in. There 
will be a bigger p^n, saying this poad 
will continue in this way and so on. 
Otherwise, what happens is this. When 
we went to Kashmere Gate, we found 
slums. Such a state of affairs will 
arise here also.

I also saw in this* Bill certain in
appropriate use of words in clause 5—  
site, land, plots and so on. Any num
ber of buildings may be built. Tl^ey 
are only concerned with the artistic 
appearance from outside. How it 
looks inside, what he builds inside—  
on that there is absolutely nothing 
said here. - A man may build rooms 
of 4’ by 3’.

Pandit Thakur Das Bhargava: This 
shall not apply to any internal cons
truction.
^Shri Raghavachari: Exactly. That 

is whpt I have been stressing. The 
man might build rooms of 4’ by 3' 
size. Poor people, who have no ac
commodation, go in and stay there. 
We know under the Municipality 
laws, only one residiential house is 
allowed to be built; tha. is at the 
time of obtaining permission. A fter' 
that, every room is made into a resi
dential house. Have you got any 
power to prevent it? No. You have ‘ 
no control on anything he does inside 
the building by way of construction.
In this way all kinds of small rooms, ' 
partitions and slums can be found in 
each building. No provision to con
trol it is to be found here. Human 
nature being what it is, when there is 
no accommodation, when there i6 no 
place, it is overcome in this way. The- 
best thing would be to see ffeat a 
large extent of land is acquired, 
plots are laid out and they are sold

8 DECEMBER 1955 (C ontro l of B u ild ing  i86S
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cheaply. There should be improved 
communications. Merely passing laws 
like this will only prevent the pro
gress of house-building activity in 
Delhi. I am sure many of those peo
ple who are now adventurou^y 
building will be stopped by the pro
visions of this Bill, and no more pro
gress will be made, and crowding and 
overcrowding will continue and peo
ple will be in a worse position than 
the>̂  are today. Therefore, the real 
solution to the problem lies in the 
Government acquiring the land, 
making more provision for colonies 
available cheaply. You must have 
an ovsrall plan for the whole of 
Delhi and then you can try some 
beautification of these towns, rather 
than simply feeling satisfied that you 
have some legislation.

Last year we passed the Food 
Adulteration Act. Are there any 
prosecutions? Has adulteration stop
ped? It is going on as merrily as 
before. The Municipaltties and the 
States have the power. But ndthing 
has happened. We can say, ‘Well, 
we have passed the Food Adultera
tion Act and India has got this and 
that’. But adulteration goes on. Simi
larly, this law will be passed and 
congestion will still go on, accumu
lation and crowding and slums will 
go on. I wish, therefore, that the 
Government give more attention to 
an overall picture and then make a 
plan and make provision for plots 
for poor people. Otherwise, the 
present state of affairs will continue.

Mr. Chairman: Sardar Iqbkl Singh.
I would request the hon. Member to 
shorten his speech as much as may 
be possible, because I am informed 
that the hon. Minister would like to 
have an hour. . *

I , 'nfr

^
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Mr. Chairman: Shri D hulA aris the 
only hon. Member who now wants 
to speak. /
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Shri Dhulekai* (Jhansi Disttt—  
Sa^th): I will take 3 minutes.

Shri D. C. Sharma (Hoshiarpur):
Shrimati Uma Nehru wants to speak. 
Sir.

Mr. Chairman: I have been looking 
towards this side and wanted to see 
if the hon. lady Member has a desire 
but she did not stand. I looked to
wards her thrice. How can the Chair 
know whether the hon. Member in 
spite of her having sent a chit wants 
to speak or not. I know the name is 
here. How can the Chair know that 
the desire is still there or she has 
given up that idea?

Shrimati Uma Nehru (Sitapur Distt.- 
cum-Kheri Distt.— ^West): Excuse me, 
if the desire had not been there, I 
would not have written to you.

Mr. Chairman.: Mr Dhulekar w ill 
take three minutes, he says.

'Shri Dhulekar: I have with great 
attention heard the observations of 
the hon. Members. I would submit 
that this Bill is certainly a fit Bill to 
be sent to a Select Committee, though 
not for a long time, for an hour at 
least so that the Select Committee can 
sit and improve upon the Bill.

Mr. Chairman: The ’hon. Member 
must remember now there is no such 
motion. '

Shri Dhulekar: So, I am placing this 
suggestion in carder that I may press 
a further suggestion which will meet 
the wishes of the Members who have 
already made observations. I would 
submit that all the hon. Members have 
pointed to the composition of the 
Authority and have almost unani
mously objected that all the members 
of this body are officials. I would sug
gest to the hon. Minister that it is 
not too late and she can move an 
amendment that 4 non-official mem
bers or representatives may be added 
to the Authority or that they may be 
nominated by the Central Government 
taking into consideration the observa
tions made by the hon. Members who 
have objected to this Authority.



iS /5 Delhi 8 DECEMBER 1955 (Control of Building
Operations) Bill

1876

Some Members have said that ^ r e  
are no lawyers; others have said that 
there are no citizens and still ofiiers 
have said that there are no architects. 
I would add that there is no doctor 
cr- zr.i?

[Shri Dhulekar]

An Hon. Member: An Ayurv^edic
doctor.

Shri Dhulekar: There is no question 
of ayiirvedic or any other. The Health 
Ministry is represented and I believe 
 ̂it  is with regard not to the health 
aspect but to the financial aspect of 
the development that is going to be 
made in Delhi. Therefore, I would 
say. that if 4 members are added to 
this Authority representing the views 
of the hon. Members who have sub
mitted suggestions for the enlarge
ment of this body, I would submit the 
object of taking it to a select Com
mittee would be served.

Mr. Chairman: I hope the hon. lady 
Member would also be able to finish 
in five minutes.
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Rajkumari Amrit Kaur: I do not
know whether I cSin finish my speech 
within ten m inutes....

Mr. Chairman: The hon. Minister 
can have as much time as she likes.

Rajkumari Amrit Kaur: I have
listened as I always do with tilM 
greatest respect to all the speeches 
that have been delivered on the 
floor of this House in regard to this 
innocuous measure. Many of the 
speakers perhaps were not present 
when I introduced the Bill and all 
that I can say is that, judging from 
the speeches which have been made, 
they are, to a large extent, irrevelant 
to the issue. This ordinance was
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[Rajkumari Amrit Kaur]
asked for' by me because I was get
ting more and more unhappy, more 
and more alarmed at the way build
ing was going on in Delhi, with no 
proper authority to control it, instead 
o f beautifying Delhi, as Members 
have said, I had no authority what
soever to stop any building anywhere 
,with the result that Delhi was be
coming a city of slums. I went in 
despair to the Prime Minister after 
having explored every avenue by 
which to do something about this and 
I asked if I might have an ordinance 

idssued whereby haphazard construc
tion, which was going on without any 
reference to any planning in Delhi, 
might be stopped. The matter was 
re ferr^  to a Sub-Committee of the 
Cabinet, that met day after day, and 
then the matter, went to the Cabinet 
and after that, it has come before 
this House. The ordinance was issu
ed, this Bill has been brought 
before the House.

Most of the hon. Members that 
have spoken as they often like to do 
and as they have done on m^re than 
one occasion on the floor of this 
House against the Improvement 
Trust.

Before I proceed a n y , further, I 
would therefore just like to say one 
or two words about the Improve

, ment Trust. The Improvement 
Trust has been called greedy. I 

, would like the House to know that 
the Improvement Trust, when Delhi 
was absolutely invaded— if I may 
use that word— by an influx of refu
gees, made over free of charge, 2,000 
acres of land, which was its proper
ty, which it had acquired and by th® 
pale of which it was to have a cq u ire  
further money for the clearance of 
slums. Thereby it actually cut its 
hands for further improvement. Bat 
I said at that time that the Improve
ment Trust must come to the rescue 
of the refugees of Delhi and this 
land must be surrendered without 
any charge to them. This land was. 
therefore givMi over. Now I am told

that the Improvement Trust is res
ponsible for no lights where the 
refugee colonies have been built, no 
drainage and no sewage. It is 
none of the Imporvement Trust 
building. The land was made over. 
A t that time I pleaded that the Im
provement Trust might he allowed 
to develop and later put up two- 
roomed, three-roomed, four-roomed 
and five-roomed buildings for the 
refugees which I would have liked 
fo be given to the refugees on a lend 
lease system and then they could 
have owned the property. My voice 
was a lone voice and it was not 
heard. The Rehabilitation Ministry 
said “We will do everything” . They 
did it and concentrated only on 
shelter. Water, drainage, sewage, 
etc., were left out— and so, that is 
not the fault of the Improvement 
Trust. I wish to defend the Improve
ment Trust. I have said that no 
Trust, no committee, no organisation 
that is manned by human personnel 
can ever be perfect. And I do not 
sa y ‘ that the Improvement Trust is 
perfect or that it may not sometimes 
have made inadvertent mistakes, but 
I do claim for the Improvement 
Trust that it has never broken any 
assurances that have been given on 
the floor of this House.

Pandit Thakar Das Bhargava:
Question.

Rajkumari Amrit Kanr: Papdit
Thakur Das Bhargava invariably says 
so; he was Chairman of a Committee 
and he never bothered to listen to 
what the Improvement Trust had to 
say.

randit Thakur Das Bhargava: It is
entirely wrong and unfounded.

R aj^ m axi Amrit Kanr: I will not 
have any interference now. The 
Improvement Trust does not claim 
undue damages. Assurances were 
given that damages up to 31st August 
1949 should be written off. The 
Improvement Trust wrote off all 
Claims for damages upto 31-12-1949—  
four months more.
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An Hon. Memt»er: What happened 
afterwards?

Eajkumari Amrit Kanr: I am not
concerned with what happens after
wards. I am only saying that it has 
never broken the assurances; it has 
never evicted anybody from any
where without giving alternative 
accommodation. As far as possible. 
It has tried to get the rules by which 
it is governed altered in favour of 
the refugees. Rents that it had to 
cnarge because of the expenses on 
the buildings have been reduced. 
Never have we not given alternative 
accommodation; never have we demo
lished buildings, as I said. There 
were allegations of corruption. In 
one or two instances— I beUeve 
I am right in saying that there 
were two such cases— the oflBcials 
concerned were actually sacked. On 
the Improvement Trust, there are 
two members from the Delhi Munici
pal Committee who are elected 
represantatives and there is also a 
non-official member and so it is not 
a body whidi is wholly unrepresen
tative of non-officials. '

Shri Feroze Gandhi: It has done
very good work.

Rajknmari Amrit Kaur: Thank you. 
(Interruptions.)

Mr. Chairman: Let the hon Minis
ter procead. ,

llajkumari Amrit Kanr: I do ''not 
know whether that remark is meant 
in sarcasm or whether it is reaL

Shri Feroze Gandhi: Absolutely
real.

Rajkumari Amrit Kanr: With all 
its limitations, as I said, it has given 
2,000 dcres of land free to the refu
gees. (Interruptions.)

Mr. Chairman: The hon. Minister 
has said that she is not giving in.

Rajknmari Amrit Kanr: I am not 
giving place to anybody ndw.

Pandit Thaknr Das Bhargava: Does 
it mean that she can make any sort

of a remark? There have been asser*" 
tions that nobody had been evicted.

Mr. Chairman: Let the hon. Minis
ter proceed. Should she not have an 
opportunity?

Pandit Thaknr Das Bharffava: It is
not only denying. It is giving a
very good certificate to a body which 
is very corrupt.

Mr. Cliairman: She is denying cer
tain allegations that have been made 
on the floor of thims House, ilnter- 
ruptions.)

An Hon. Member: Other Members 
are not allowed.

Mr. Chairman: This dispute and 
counter-allegations cannot go on
indefinitely. These assertions have 
been made and now the Minister is 
having a chance to reply to them. 
We cannot take this up and settle 
what the truth is and what not. It 
will be for the hon. Members to 
draw inferences: But we cannot have 
a duel here and settle these things 
finally. Let us hear what she ’ has 
to say.

Rajknmari Amrit Kanr: As I have 
said, I will only give one or two 
instances. Take the instance of 2,000 
acres of land that have been given 
to the refugees. I was told— I have 
been told so often— that notices for 
demolition were issued by the 
Improvement Trust. There is nothing 
of the kind. Notices were issued Dy 
the Deputy Commissioner because 
demolition was necsssary for laying 
a new ruad as part of a Government 

. scheme and alternative accommoda
tion was given. Evictions in other 
places have been done by the Trust 
in pursuance of its schemes but « 
every tim e. alternative accommoda
tion has been given. The Delhi- 
Ajmeri Gate scheme is a slum clea
rance scheme. No one has been 
evicted without providing alterna
tive accommodation given to them 
within the city— Karol Bagh, 
Subzi Mandi area, etc.
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[Rajkumari Amrit Kaur]
The total number of houses that have 
been built by the Trust has been 
given as 416. In the other places of 
unauthorised construction, the refu
gees have been accommodated in the 
Improvement Trust’s layout. I have 
already spoken about the damages 
that they have written off. I do not 
wish to go more into this but I do wish 
to take this opportunity because time 

‘ and again this body is slanged for no 
rhyme or reason. You yourself, Mr. 
Chairman, said that the l^ n d . Acqui
sition Act was a hindrance in the‘way 
of the Improvement Trust, I shall 
certainly look into that question and 
see whether something cannot 'be done.

Having said this much about the 
Improvement Trust, I wish to come 
back once again to my plea that most 
of what has been said is literally not 
relevant to the issue of this Bill. This 
Bill is an interim measure to enable 
the Government to stop any further 
damage to Delhi city. It was I, with 
my love for Delhi and the refugees that 
have come to Delhi, with my desire 
to have Delhi as a model city, to clear 
away slum areas and not to allow 
health conditions to deteriorate, who 
appointed the Birla Committee to 
make recommendations as to the way 
in which the Improvement Trust, 
with its hands literally cramped be
cause of what it had to do, could 
improve. The Birla Committee made 
excellent recommendations. Every 
recommendation of the Birla Com
mittee that I could act on in 
my executive capacity. I acted 
on within three months of the receipt 
of that report. For the remainder, no 
one regrets more than I that the one 
development authority necessary for 
Delhi has not come into being. By 
that time the Delhi State had come

•  into being and I had to bring the re
commendations of the Improvement 
Trust before all the Ministries of the 
Government of India which were con
cerned with it and also to the notice 
of the State Government. In spite of 
repeated reminders, I did not get re
plies from the State Government.

That has been the main cause for the 
delay.

Having got the replies and having 
got the concurrence of everybody 
from whom I wanted it. I brought the 
matter up before the Cabinet. It has 
been before the House also. The 
appointment of the Delhi Develop
ment body— one instead of several 
that exist today— ĥas been accepted 
by the Cabinet. As I have said, the 
Bill is now in the process of being 
framed in the Law Ministry. But un
til it is framed I have no power to 
stop the deterioration that is going 
on and therefore I had the ordinance 
issued in consultation with the Prime 
Minister and the Cabinet, and all I 
want is that this interim Authority 
shall stop further deterioration. As 1 
said yesterday, this interim Authority 
is not concerned with what has been 
constructed or even with what is al
ready under construction or whether 
it is authorised or unauthorised or 
whether it is Government or non
official. So the question of its doin;-, 
anything adverse to anybody does n<M. 
really arise. It is only a preventive 
measure that is being taken. I say 
to you, those who love Delhi an d  want 
Delhi to remain as a city worth while, 
to allow us to plan for Delhi nd wc i- 
come this measure with open hearts.

I have already asked for three towii 
planners to come and draw up as 
quickly as possible— I hope within a 
very short time— a skeleton plan for 
Delhi so that we may proceed accord
ing to their plan. I do not think 
that it has been understood by the 
Members that this one development 
Authority will also come very quick
ly.

I have only asked for this interim 
authority to function till the end of 
next year— t̂hat is just one year from 
now. It has been suggested by som« 
that I should shorten that time. I can
not possibly do it because I caxmot 
bring in the Bill for the appolntmoit
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Rajknmari Amrit Kaur: I mean
Shrimati Subhadra Joshi— “Shri”
applies equally to women.

of the real authority so soon. I hope 
to bring in the Bill during the Sum
mer Session so that there will be no 
need for this interim Authority to ex
ist beyond 31st December next year.

One hon. Member said that there 
would not be any possibility because 
the time of the House was always so 
limited and that I should ask for an 
extension upto the end of 1958. If I 
have to have an extension I w ill cer
tainly come up to the House again and 
explain my inability to bring forward 
that Bill but I do want very much to 
bring this Bill as quickly as possible 
and I do not want to feel that I can 
wait longer than necessary.

I submit again that the apprehen
sions that have been expressed by 
many hon. Members are not really 
justified. I want a quick and efficient 
handling of any situation that may 
arise in what is purely a preventive 
measure and therefore I would like 
to set up the committee which I have 
suggested. But since hon. Members 
would like me to associate more non
officials I myself will accept that two 
representatives to be elected from 
amongst the Members of the Lok 
Sabha ai>d one by the Rajya Sabha 
should join this Committee, in addition 
to the two representatives from the 
Delhi State who are already there. 
That will give you, in addition to the 
President of the Delhi municipality, 
six non-official members on the Com
mittee which I consider is a reason
able number. I do not want this Com
mittee to become unwieldy.

5 P.M.

Now  ̂ one amendment is that two 
representatives be elected from 
amongst themselves by members of 
the Delhi Vidhan Sabha- In the 
Original Bill there are two members 
to be representatives of the Delhi 
State. I wrote to the Chief Minist^ 
of the Delhi State and he nominated 
Shri Brahm Prakash and Shri 
Subhadra Joshi on that Committee.

Shri Fewwe Gandhi: It is Shrimati 
Subhadra Joshi. ,

But, if it is the desire of the House 
that the members representing Delhi 
should be elected from amongst them
selves by the members pf the Delhi 
Vidhan Sabha I do not iinnd it. But,
I wish to make it quite clear that, 
that will not mean 4 members; it will 
mean either 2  members from the 
Vidhan Sabha or 2 members repre
senting the Delhi State.

Shri Feroze Gandhi: The Vidhan
Sabha will be going in any case.

Rajknmari Amrit Kanr: Well,
then if you will agree we will leave 
the original Bill as it is and have 2 
representatives of the Delhi State; 
but we will include two representa
tives to be elected from amongst them
selves by the Members of Lok Sabha 
and one Member from the Rajya 
Sabha. As I have said I want the 
single planning and development 
authority to come in as quickly as 
possible, A  Bill is being prepared and 
I hope to bring it before the House 
very soon.

There are other apprehensions that 
have been expressed that orders on 
applications for buildings take such 
a long time.. I will see to it that 
every step will be taken to ensure 
that orders on applications for build
ings are issued with the least possible 
delay.

I do not accept the suggestion for a 
non-official to be the Chairman of the 
Committee. It must be the Chief 
Commissioner. It is only an interim 
Bill and we have to act speedily and 
eflfectively.

Shri C. K. Nair: What, is the con
structive work this authority -is to 
undertake? -

Bmjknmari Amrit Kaur: You have 
got the Bill before you. There is not 
much constructive work which the 
authority has to do. This interim

authority is only to stop further dei^
rioratioTi in Delhi.
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Shri C. K. Nair: So, it has to do
only controlling.

Mr. Chairman: The hon. Minister 
may continue and address the Chair.

Rajkumari Amrit Kaur: I am
sorry, Sir, these interruptions divert 
my attention.

It is not our intention to prevent 
building activity or even demolish 
buildings because in demolishing 
buildings the authority will only, 
quite naturally, act with great cir
cumspection.

r There "was as reference to Delhi noti
fied areas where no development has 
taken place. As I have already ex
plained there have been limitations 
which the Improvement Trust has not 
been able to cope with.

Now, the normal powers— this point 
I want to bring before the honourable 
House— of the municipalities remain 
and built-in areas within the. munici
pal limits have not been declared as 
controlled areas. Therefore, b ^ t-in  
areas within municipal limits w ill not 
be under the purview of this autho
rity but w ill be regulkted by the 
various local bodies under the normal 
building bye-laws so that the fears 
expressed by one hon. Member, 
even repairs and alterations to build
ings within municipal limits will be 
hampered, just do not arise.

I am aware of the plea made by 
one hon. Member that many of the 
displaced persons* colonites do not pos
sess the pormal amenities. This is one 
of the many results of haphazard 
construction and therefore it is that I 
am bringing this measure in and as 
far as possible we w ill try to provide 
amenities.

Much has been said about slum 
clearance. That again,is another ques-. 
tioirnot relevant to this measure. I may 
assure the House that I shall take a 
keen interest myself not only in this 
interim authority but also in the mat
ter of s e ^ g  what can be done to rid 
Delhi ot its terrible slum areas.
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Another Member raised a question 
of removal of tanneries. This ques
tion will certainly be taken up after 
the Master Plan has been prepared by 
the organisation which I have set up 
already.

With regard to Yamima waters this 
comes under the purview of the Delhi 
Joint Water and Sewage Board, but 
necessary action is being taken.

Shri C. K. Nair: May I know by 
what time the Master Plan is going to 
be ready?

Rajknmari Amrit Kaur: The skele
ton plan, I hope, will be ready within 
six months or even less. I am push
ing it as far as I possibly can.

Now, much has been made of assu
rances. I am given to understand that 
the Minister of Works, Housing and 
Supply w ill probably lay a statement 
before the Sabha about this. I do not 
propose to anticipate his statement but 
I may say that matters in regard* to 
assurances also have been grossly 
exaggerated. Anyhow, the House will 
have an opportunity of seeing tiiis 
statement and seeing whether any 
blame can be thrown upon anyone. I 
shall leave it at that.

I have been asked also not to give 
powers to the magistrates as I have 
given in the Bill. Well, now a Magis
trate of the First Class has powers 
under the Code of Criminal Procedure 
to impose fines not exceeding Rs. 1,000. 
But, in order that a First Class 
Magistrate can impose the enhanced 
punishment I have made the provision 
that he may be able to do so- Very 
recently I did the same in the matter 
of the Prevention oi l?’ood Adultera
tion Act. I very humbly submit that 
these fines will really only effect the 
rich people. Poor people' are not go
ing to buiM against the law because 
now every^ing is controlled. It is 
not the poor, it is the rich people 
who might offend and I say that im- 
less you have proper deterrent punish
ments the mischief will go on.
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One or two other points have been 
made. One point was made by Shri- 
mati Subhadra Joshi who spoke and 
has left the House— that is why I say 
one has to judge the interest in the 
Bill by the people who speak and 
then leave the House. The Ordinance 
mentioned by her was quite a diffe
rent one, again hot relevant at all 
to this Bill. It was sent to the Home 
Ministry and it had nothing to do 
with the Health Ministry at all.

In regard to the rules, any change 
made by the authority in the regula
tions can only be made w th  the 
approval of the Central Government 
and under sub-clause (3) of clause 19 
the regulations have to be placed be
fore the Houses of Parliament. The 
Parliament is a supreme body so that 
if  any changes have ever to be made 
in the rules the Parliament will be 
perfectly able to do it.

One hon. Member made a reference 
to the proviso under clause 8 saying 
that 24 hours time is to be given be
fore a building is entered into. This 
is not going to cause any hardship. 
No one is going to be evicted and for 
demolition actually 2 months’ notice 
tias to be given.

Therefore I subihit that most of the 
— in fact all the— amendmei^ that 
hav« been sent are really not relevant 
to the measure before the House and 
I  am sorry that, apart from adding 
two representatives to be elected from 
amongst themselves by the Members 
of Lok Sabha and one from Rajya 
Sabha.....................

Mr. Chairauutt The hon. Minister 
can say about the amendments when 
the particular v^auses are taken up-

Ralksmarl Amrlt K aor:..........I am
unable to accept any of the amend
ments. I need not repeat what 1 
said yesterday that this is a purely 
interim measure and is something that 
is extremely necessary if Delhi is not 
to become a city of slums and I plead 
that the House do accept it.

Shri C. K. Nair: May I seek one 
«lariileation? We are told that there 
is a master plan under preparation.

Are there any npn-official elements 
associated with that body which has 
been appointed for that purpose?

Bajknmari Amrit Kaur: Non-offi
cials do not understand anything 
about town-planning. They cannot 
be associated with i t  But any plan 
that will come now will come before 
this Committee on which there are 
plenty of non-official members. They 
can study it and make any sugges
tions. But the actual Planning for a 
town or an urban area must be done 
by town-plaiihers.
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Shri C. K. Nair rose—
Mr. Chairman; No further ques-

I shall put the motion to thetions. 
vote.

The question is:

“That the ^ 11 to provide for 
the control of building operations 
in Delhi, be taken into considera
tion” .

The motion was adopted.

Clause 2 was added to the Bill, 
Ofauise Z ^ (T h e  Delhi Development 

Provisional Authority)

Shri Radha Baman (Delhi City): 
I beg to move:

Page 2 -

for lines 13 and 14 substitute:

“ (a) a Chairman to be nominat
ed by the Central Government 
who shall be a non-offlcial;**. •

Pandit Thakor Das Bharfava: I
beg to move;

(1) Page 2 ^
omit lines 25 and 26.

(2 ) Page 2—

after line 26 add:

**(g) two representatives to be 
elected from amongst themselves 
by members of Parliament;

(h) two representatives to be 
elected from amongst themselves 
by members of the Delhi VicOiaB 
Sabha./*
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Shri O. C. Sharma;

Delhi

P?ige 2 -
after line 26, add:

“ (g) two representatives to be 
elected from amongst themselves 
by members of Parliament;

(h) two representatives to be 
elected from amongst themselves 
by members of Delhi VIdhan 
Sabha”
Shxi Mohanlal Saksena (Lucknow 

Distt-cum-Bara Banki Distt): I beg 
to move:

Page 2—
after line 26, add:

“ (g) all the Members of Parlia
ment from Delhi State, ex-oflRcio/’ 
Pandit Thakur Das Bhargava: I

beg to move:
Page 2—
for line 32 and 33, substitute:

“ (5) The Secretary of the 
authority shall be appointed by 
the Chief CZommissioner on such 
terms and conditions as he thinks 
fit and”
Mr. Chairman: Amendments mov

ed: ,
(1) Page 2—
for lines 13 and 14 substitute:

(a) a Chairman to be nominated 
by the Central Government who 
shall be a non-official;*’.
(2) Page 2—

omit lines 25 and 26,
(3) Page 2—  
after line 26, add:

“ (g) two representatives to be 
elected from amongst themselves 
by members of Parliament;

(h) two representatives to be 
elected from amongst themselves 
by members of the Delhi Vidhan 
Sabha.”
(4) Page 2—  
after line 26, add:

“ (g) two representatives to be 
elected from amongst themselves 
by members of Parliament;
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I beg to move: (h) two representatives to be
elected from amongst themselves 
by members of Delhi Vidhan 
Sabha.”
(5) Page 2—  
after line 26, odd:

18^

“ (g) all the Members of Parlia
ment from Delhi State, cx-officio/'
(6) Page 2—

for line 32 and 33, substitute:

“ (5) The Secretary of the 
authority shall be appointed by 
the Chief Commissioner on such 
terms and conditions as he thinks 
fit and”.

Shri Dhnlekar: The hon. Minister 
has also to move some amendments,  ̂
as she just now said.

Rajkumari Amrit Kanr: I am ac
cepting the proposal that two repre
sentatives be elected from amongst 
themselves by Members of the Lok 
Sabha and one from the Rajya Sabha.

Bfr. Chairman: That would be a ‘ 
new amendment. It might be drafted 
suitably and then handed over to me 
so that I might put it to the House.

Pandit Thakur Das Bhargava: Will 
you grant us time to move amend
ments to that amendment? We have 
no notice of that. I would like to 
move an aniendment to that amend
ment.

Mr. Chairman: Pandit Bhargava has 
expressed his desire to move an 
amendment to the proposed amend
ment by the hon. Minister. If that 
comes..........

Pandit Thakur Das Biiargaya: I
must see that amendment before I put 
in my amendment to that amendment.

Mr. Chairman: Would the House 
like me to hold over the discussion of 
this clause and postpone the discussion 
for tomorrow, ,o r  shall we continue 
the discussion and then afterwards 
decide? In the latter case, I am 
afraid we might have to go over the 
ground once again tomorrow.
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It would beSardar Iqbal Slnfh:
better to postpone it,

Shri Pataskar: There will be no 
difficulty. Pandit Thakur Das Bhar- 
gava’s amendment says:

“two representatives to be elec
ted from amongst themselves by 
members of Parliament”.

What is wanted is, two representa
tives should be elected.

Mr. Chairman: The hon. Minister 
can give an amendment then.

Shri Pataskar: I can give one.

Pandit Thakur Das Bhargava: I
think a new amendment was pro- 
IK>sed, id which I should like to move 
an amendment.

Mr, Chairman: Let us proceed now.

Pandit Thakar Das Bhargava: Then, 
am I to xmderstand that the new 
amendment is not going to be moved?

Mr. Chairman: Let it come and 
then we shall see about any amend
ment to that amendment. Now, I call 
upon Shii D. C. Sharma. We have 
had sufficient discussion, and there
fore, I would request hon. Members 
to confine themselves to points they 
want to make and be as short and 
sweet as , possible.

Shri D. C. Sharma: I wish to speak 
on clause 3, sub-clause (2) to which 
I have given amendment No. 15. I 
think this amendment is in a way the 
same as the amendment proposed by 
Pandit Thakur Das Bhargava and 
Shrimati Renu Chakravartty. But I 
have fundamental objection to the 
constitution of this Authority as such. 
When I look at the composition of the 
Authority, I think we are not living 
in the year 1955 but in some period 
even before the M[ontague>Chelmsford 
reforms came into being. This Autho
rity id heavily weighted— I should 
say overweighted— în favour of offi- 
cUls.

Mr. Chairman: If the hon. Member 
feels that by his amendment the 
weight is being lightened, the hon. 
Minister has accepted most of it. .
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Shri D. C. Sharma: No, Sir. The 
hon. Minister, I think, is only going 
to have two representatives from 
amongst the Members of the Lok 
Sabha and one from the Rajya Sabha. 
I do not see any reason why the Delhi 
Vidhan Sabha should be blacked out 
Of course, Delhi Vidhan Sabha may 
cease to exist after some time, and H 
is quite possible.

Mr. Chairman: The hon. M inist^ 
has made it clear that she has no - 
objection to follow that suggestion but 
then, in that case, she may not be able 
to get representation for this House, I 
think. *

Shri D. C. Sharma: This is a very 
strange way of meeting our wishes. 
She will take two members from the 
Delhi Vidhan Sabha provided no 
Members from this House are coming 
forward! I cannot be a party to that 
kind of arrangement.

Mr. Chairman: Perhaps the hon. 
Member has not followed the exact 
position. The hon. Minister has said 
that she is prepared to concede two 
members to Delhi State— whether they 
be members of the Delhi Vidhan 
Sabha or others. If it is insisted that 
they must be members Of the Delhi 
Vidhan Sabha she has no objection, 
but then she would not be able to 
accept or maintain the old provision 
that there must be two representatives 
from the Delhi State. There can be 
•two representatives of the Delhi State,
Whether they should necessarily be 
members of the Delhi Vidhan Sabha 
or not is the only point that has to be
decided.

Shri Pataskar: This is the form in 
which the hon. Minister is prepared 
to accept the amendment, if hon. 
Members agree.

Page 2—
after line 26, insert:

“ (g) three Members of Parlia
ment, two to be elected by the 
Members of the Lok Sabha from 
amdng themselves and one to be 
elected by the Members of the 

 ̂Rajya Sabha from among them
selves**.
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Shri C. K. Nair: Please read sub- 
cclause 2(c) of clause 3.

Shri Molianlal' Saksena: What is 
the objection of the Minister to accept 
m y amendment:

**all the Members of Parliament
from Delhi State, ex-officio"*. ^

Mr, Chairman: The only thing that 
was said was, the members represent
ing Delhi should be two and not four.

Shri Mohanlal Saicsena: Why?

Mr. Chairman: That is the reaction 
■̂f the Government. Reasons can be 
advanced that it could be four. It is 
for the House to decide whether there 
should be two or four members to 
represent Delhi.

Shri C. K. Nair: In sub-clause (c) 
of clause 3(2), it is said:

“two representatives of the
Delhi State Government to be
nominated by that Government” .

Instead, if the hon. Minister says: 
**two representatives of the Delhi 
Vidhan Sabha to be nominated from 
amongst themselves” , it would be 
better.

Mr. Chairman: That would be deci
ded by the House, if the hon. Minister 
puts up such a proposal.

Pandit Thaknr Das Bhargava: If an
hon. Member gives an amendment 
and if an amendment to that amend
ment is moved, then some time is fix
ed for it also. The time is the same 
fo;r the Government as well as other 
hon. Members. The hon. Minister is 
now allowed to make an amendment 
to my amendment. May I know 
what is wrong about the new amend
ment proposed by Shri N a ir...

Mr. Chairman: We are discussing 
ihese very amendments. Let us see 
how the House reacts.

Shri D. C. Sharma: I have objection 
to ihe  composition of the Delhi 
Dev^opment Provisional Authority 
and I have given my amendment in 
order to revise the entire structure 
of this body. We have just passed 
the Universitv Grant<» Commission Bill

by which we have given the power 
of the purse to that body. There we 
have provided that the number of 
non-officials should be greater than 
the number of officials. I think 5 
members will be non-official and 4 
will be official. But here all the big 
guns are to be found: The Chief
Commissioner of the Delhi State, the 
President of the New Delhi Municipal 
Committee who, I think, is a nominat
ed person, the President of the Delhi 
Municipal Committee who is an elec
ted person and the Chairman of the 
Delhi Improvement Trust. I say, this 
is one of the most reactionary bodies 
that the Government of India can 
think of. I am sorry that in this 
democratic House, we are going to be 
a party to an Authority like this. I 
say that this should be entirely over
hauled. The Chairman should be a 
non-official.

Mr. Chairman: The hon. Member
must bear in mind that this is not the 
general discussion; he should confine 
himself to the amendment.

Shri D. C. Sharma: I do not see
any reason why there should not be 
two Members from the Delhi State. I 
would also say that the dwellers in 
the slum areas are going to be affec
ted most and I would support my 
friend, Mr. Naval P rab ha)^  that 
there should be a Harijan representa
tive on this Authority. Unless we do 
that, their interests cannot be safe
guarded.

Mr. Chairman: Which is that
amendment which says that one Hari
jan should be nominated?

Shri D. C. Sharma: Since you are 
going to elect some persons from the 
Lok Sabha; one of them may be a 
Harijan Member.

Mr. Chairman: That is a subsequent 
affair. I repeat that the hon. Mem
ber should confine himself *to the 
amendments that we have got before 
us.

Shri D. C. Sharma: I say that this 
Authority should be democratised. I 
am saying this because when the hon. 
Minister is going to bring forward a
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new amendment, it should cover the 
basic points that have been urged on 
the floor of the House. The basic; 
points are that the Chairman should 
be a non-official; there should be a 
representative of the dwellers in the 
slum areas..........

Mr. Chairman: Again, the hon.
Member is g^ing outside the scope of 
the amendments before us. The hon. 
Minister has indicated that according 
to the amendment she is going to 
bring forward, there w ill be three 
Members of Parliament— t̂wo from 
the Lok Sabha and one from the 
■Rajya Sabha. The hon. Member may 
"keep this in mind and proceed.

Shri D. C. Sharma: I say that this 
body should be democratised to the 
fullest possible extent. .

Bajkumari Amrlt Kanr: We are
discussing an Amendment that I shall 
put before the House; I say that the 
rest is irrelevant.

Shri Mohanlal Saksena: 1 hayf
moved an amendment suggesting 
that the Members of Parliament from 
Delhi State should be ex-officio Mem
bers of this Authority. My reason is 
that we are going to apply this Act 
to the whole of Delhi State. If two 
Members from Lok Sabha and one 
Member from Hajya Slabha are elec
ted, my fears are that they will be 
representing only particular consti
tuencies and not the whole of the 
State. If you have all the Members 
from Delhi State as ex-offlcio mem
bers of this Authority, then every 

. sector, every corner of Delhi will 
have a voice in it. If you look at the 
constitution of this Authority, there 
is the Chief Commissioner of the 
Delhi State, the Chairman of the 
Improvement Trust, the representa
tives of the Finance Ministry, Hous
ing Ministry and the Health Minis
try. All these are officials and they 
w ill be changing. You want men who 
w ill move among the people and who 
w ill work with the people, because it 
is the people who know where the 
shoe pinches and riot officials. A  
sugg^tion was made by my friend.

Shri Naval Prabhakar, that there 
should be reservation for a Harijan 
member. I do not want that. If 
you accept my amendment, every
body will be represented. You 
have not pay them any T.A* or D.A. 
They look aftar their constituencies 
and they will be in a better position 
to know the difficulties than the five 
persons 'I. have mentionsd. The rep
resentative of the Health Ministry 
may be Mr. Raja today and some
body else tomorrow. What I want 
is that we must have representatives 
from Delhi and Delhi alona. As 
far as the Chief Commissioner i3 
concerned, I want that he should 
disappear ffnom the administration 
of the Delhi Stats. I want a 
Minister for Delhi Affairs in the 
Central Government and no Chief 
Commissioner. I will talk about it 
later on. What I want is that so fa t 
as this Authority is concerned, if you 
have a non-official Chairman, there 
will be no harm. I would not like 
that there should be a majority of 
those persons who have no stake in 
Delhi and who are not going to be in 
Delhi all the time and who are merely . 
birds of passage.

The Parliamentary Secretary to the 
AOnister of Education .(Dr, M. M.
Das): The money comes from the 
whole of India; not from Delhi State 
alone. (Interruptions).

Mr. Chairman: We will not be able 
to proceed with the discussion if the 
debate assumes such a shape. I 
would request hon. Members to have 
some patience and to exercise some 
restraint. Let the hon. Member 
finish his speech; others also will have 
their chance. This applies to the 
Parliamentary Secretary also.

Shri Mohan Lai Saksena: There is 
another difficulty. Supposing among 
the two representatives from the 
Delhi State, Shri Radha Raman is 
elected, he will be representing only 
one sector of Delhi and not the whole 
of it. So, I have suggested that all 
the Members of Parliament from the 
Delhi State should be there as cx- 
ojSficio members, because they would 
better represent the wishes of the
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[Shri Mohan Lai Saksena] 
Parliament in training rules and also 
understand the diflftculties of the peo
ple. With these words, I conmiend 
my amendment for the acceptance of 
the House.

Mr. Chairman: I wish again to
bring to the notice of hon. Members 
that we have placed an overall limit 
within which we have to finish, 
liierefore, they will please bear this 
in mind and it would be better if they 
put forward their points and shorten 
their speeches.

Pandit Thakiir Das Bharfava:'^
have moved amendments 1, 13 and 17. 
I xmderstand there is an amendment 
to my amendment.

Rajknmari Amrit Kaur: It is not an
amendment to your amendment. It 
is an independent amendment.

Pandit Thaknr Das Bharpiva: You
were pleased to say that an amend
ment to an amendment is being 
allowed.

Mr. Chairman: I simply suggested 
that. Pandit Thakur Das Bhargava is 
taking objection to a new amendment 
and he says that he would have to 
move an amendment to that amend
ment. In that case, I w ill have to 
hold over this clause. That is why I 
wanted if the Government were pre
pared to move an amendment to 
Pandit Thakur Das Bhargava*s amend
ment and perhaps that might facili
tate matters. If the Government 
wishes to move , an independent 
amendment, I w ill h&ve to give time 
to the Members who feel that they 
want to move an amendment to that 
amendment. Then, the clause will 
have to be held over and kept in 
abeyance.

Sardar Iqbal Singh: It w ill be bet
ter to hold over this clause for to
morrow.

Some Hon. Members: No.

Shri Mohanlal Saksena: May I sug
gest a way out? If the hon. Minister 
is pleased to accept my amendment 
there will be no difficulty.

,  Pandit Thaknr Das Bhargava: I am
very sorry that we are driven to a 
contingency when we may have to 
adjourn consideration of this clause to 
tomorrow. I was anxious that the 
matter should not be postponed. I 
feel there is difficulty.

Mr. Chairman: Thfe hon. Member
will have to suggest a solution.

Pandit Thaknr Das Bhargava: If an
amendment to an amendment is not 
allowed and if a new amendment is 
brought forward, the Members of the 
House have got a right to move an 
amendment to that amendment.* At 
the same time, when it is not allowed 
to the Members to move an amend
ment on the day the clauses are taken 
up, it is unreasonable to suppose that 
the Government have got the right to 
oome with an amendment at any 
time.

Shri Pataskar: The point is, the 
hon. Minister has made it clear thai 
she is prepared to accept two repre
sentatives of the Lok Sabha....

Pandit Thaknr Das Bhargava; I am
not giving way to anybody.

Mr. Chairman: The hon. Minister 
should wait. Pandit Thakur Das 
Bhargava is not giving way. He 
wants to have his say.

Pandit Thaknr Das Biiargava: If
the hon. Minister takes this attitude 
that she is not ready to hear anybody 
and that she is not giving way, hon. 
Members are also entitled to do the 
same thing.

I submit, I have moved amendment 
No. 1. I find that amendment No. 15 
moved by Shri D. C. Sharma is also 
the same. The idea behind this 
amendment is quite different from the 
one which the hon. Minister has. So 
far as the composition of this body is 
concerned. Members from all sides of 
the House have said that they wanted 
to have a non-official majority. It is 
therefore necessary that we should 
have two Members from Parliament, 
two Members from the Delhi Vidhan 
Sabha, both of them being elected.
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W e  have just heard the Minister that 
3ome Minister from the Delhi State 
has been nominated, and another 
n om inate from the Lok Sabha. I do 
not know how the Delhi Vidhan 
Sabhr Id represented. I am anxious 
that the Vidhan Sabha may not be 
deprived of the right to have their 
Members on that body, if necessary.

Eajkumari Amrit Kaur rose—
Pandit Thaknr Das Bhargava: I am

not giving way. I do not want to 
hear the hon. Minister,

Mr. Chairman: He feels that he has 
not been given an opportunity to in
terrupt and put a question. There
fore, we shall have to listen to him.

Pandit Thaknr Das Bhargava: Sub
sequently, we shall hear the Minister. 

These are my amendments. You wiJl 
have to listen to me also 25 times.

I would hear 50

We find that we are driven to the 
conclusion that none but a body with 
a non-offlcial majority will be able to 
do this work. Otherwise, the desired 
work will not be done, l l ie  Members 
should be elected. I do not want any 
nomination from anybody. I do not 
want that anybody should be nomi
nated from this House. I do not want 
an offlcial-ridden body. You have 
been pleased to say that even to a 
non-official amendment, an officia] 
amendment is allowable. I would 
beg of you to consider a ll’ the amend
ments that have been just now pro
posed.
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One amendment was that the Chair
man must be a non-official. I am not 
of that view. I want the Chief Com
missioner to be the Chairman. I want 
effective work. His authority must be
there and he may be able to do the 
work. At the same time, I feel, that 
if the Chief Commissioner is not there, 
this AuthiM-ity may not work well! 
A ll the same, if the amendment is to 
^  allowed,. I may be aUowed to just 
double the Membershin from thi.s 
House and double the Membership 
from the Vidhan Sabha. You will be 
pleased to see that in amendments 13

* and 17 I have proposed that the presi
dent of the Improvement Trust may 
not be even a Member there. That is 
my proposition in amendment No. 13. 
So far as the Secretaryship is concern
ed. I am dead opposed to that. That 
is amendment No. 17. I have given 
the reasons. I do not want to say 
anything which may displease Raj- 
kumari Amrit Kaur. It is not my 
habit to displease anybody. A t the 
same time, I cannot allow this state
ment to go uncontradicted that the 
Improvement Trust has not broken 
any of the assurances. I am very 
sorry that the Minister should say so 
There was a Parliamentary Committee 
Assurances and there is the report of 
the Committee, Fifteen Members of 
this House who went into this ques
tion have held that every assurance 
was broken. The Improvement Tnist 
is the greatest criminal in this res

have done nothing for the country^ pect. If the hon. Minister is pleased

Mr. Chairman:
times.

Pandit Thaknr Das Bhargava: It
is very kind of you. What is good 
for me is good for the hon. Minister 

and all Members of the House. I do 
not want the Minister to be abl6 to 
say that she is not giving way when 
interjected. '

Mr. Chairman: He has said that. 
"Why should he have any grouse?

Psndit Thaknr Das Bhargava: I
want to take up the same attitude as 
she keeps towards the Members.

Mr. Chairman: Let us proceed with 
the discussion.

Pandit Thaknr Das Bhargava: I
was submitting that the original idea 
was, so far as clause 3 is concerned, 
we wanted to have a body in which 

non-offlcial Members dominated and 
their views are heard; For the last 8 
or 9 years, we had nothing but a body 
.which was dominated by officials and 
Ministers and other people. They 
wiere in dharge of this business and 
they have mismanaged the whole 
thing. They have bungled. They
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[Pandit Thakur Das Bhargava] 
to contradict me, I would respectfully 
ask her to appoint a Committee so 
that they may .go into the question 
again. She referred to the Birla 
Committee. Now, a new Authority is 
going to be there. I do not want such 
a corrupt body as the Improvement 
Trust to be allowed to continue. 
Therefore, I submit that any person 
who had to do anything whether as 
Chairman or as anybody else ■ with 
the Improvement Trust to be on 
this body. I want hew blood, new 
imagination, and a new outlook to be 
brought to bear upon in this matter. 
Therefore, the officials who have 
bungled should not be allowed to 
persist there. Similarly if he becomes 
Secretary, I do not know whether 
tnis body will work at all. I do not 
want any Improvement Trust man to 
be the Secretary. I am not against 
any person. I have nothing to say 
against anybody personally. You 
K now , Sir, for the last 15 years the 
land has been there for which notifi
cation has been issued and it  has not 
T>een acquired. How the Improve
ment has bvmgled and how it has been 
making money at the cost of the poor 
people we know. My criticism that 
it is a greedy body is taken exception 
to. If a Committee were appointed, I 
would prove to the satisfaction of 
everybody about this hiatter. As a 
matter of fact, this body must go. I 
therefore submit that the hon. Minis
ter may be pleased to accept all the 
three amendments. A t the same time, 
I would go further and beg of you to 

, allow me to move an amendment, if 
you are going to allow the Govern
ment amendment to double the mem
bership of these bodies that is Parlia
ment. The proposal is that two Mem
bers from Lok Sabha and one Mem
ber from the Rajya Sabha may be 
taken. We proposed four. I want
ed the deletion of the President of 
the Improvement Trust so that it may 
become a non-official body group 
o n ly  of non-official members coming 
on it. Now, the proposal is 8, two 
from her<? and 1 from the Rajya 
Sabha. Then, Members from the 
Vidhan Sabha may not be taken. , It

means, instead of 4, there w ill be 3, 
I would rather like 4 Members from 
this Parliament and four from the 
Vidhan Sabha. I may be allowed to 
move this amendment.
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Mr, Chairman: Shri Radha Raman.

Shri S. C. Samanta (Tamluk): Ac
cording to the convention of the 
Houie, if the Minister is willing to 
accept an amendment, the Chair may 
permit an amendment to be moved. 
May I ask your pei-mission..........

Mr. Cluiirmaii: 1 have called an
other Member. Let him finish. Then, 
let us see.

^  TFTf T*nj

WhpT "W f . . .

A »T <̂*1 % r̂rrnr.

(Control of Building 1906 
Operations) Bill

Mr. Chairman: I would remind him 
that we have very little time, and 
therefore he should try to be brief,

Shri  ̂Radha Raman: I will be very 
brief.

^ ^ % T̂PT̂  ^

W  t ,  ^  ^  t  ^  I

?Y ^ H p i  ^<?T

*F?7T ^  ^ «nK

WTT ^  ^nwr % ^ rm  srr

^ I % ^’RXPT ^ i

w ^ ^Fpft TPT ^rr  ̂ %

 ̂ 'Sttrtttt % »nrrf^

f  I

Mr. Chairman: I must bring one-
fact to the notice of the hon. M ^ber^ 
that amendment No. 14 has not been 
moved.

Shri Radha Raman: I moved No. 12 
and No. 14, both.

Mr. Chairman: Fourteen has not 
been moved. There is a clear indi
cation on my paper. I called out one 
by one.

Shri Radha Raman: All right I
will speak on No. 12.

When I stood up I thought I was 
moving both No. 12 and No. 14.

Mr. Chairman: I have also a note..
I called out one by one.
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«rr ^ T̂T
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TT A WflRTT f  W  ^  ^  ^
J w T  ( ^ i^ )  ^  ^  f m  3fr w

^ ^ 4<al t̂*lT ^  f^FW
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Mr. Chairman: Order, order. Let
there be no direct fight.

Dr. Suresh Chandra (Aurangabad); 
I entirely disagree with the hon. 
XAdy Member who has vigorously 
tried to defend the officials. I feel 
ih at it is really casting a reflection 
■on the non-officials and also on others 
who render selfless service to such 
■organisations. I myself have been
associated with many of these orga
nisations since my childhood and I

can say definitely that the non-offi
cials have done a very good job and 
much better than the officials have 
done, without any payment or any
thing, and there his never been any 
reflection of any kind cast on their 
honesty. There might have been some 
cases which might have come to the 
notice of the lady hon. Member
which she should keep to herself.

I feel very strongly that the Chair
man, as has been pointed out by pre
vious hon. Members, should be a non
official, must be a non-official. We 
know that glaring instances of cor
ruption, the glaring instances of 
bungling have been cited in this
House by our hon. friend Pandit
Thakur Das Bhargava which have not 
been refuted by the hon. Minister,
and I think it is high time we should 
not continue to have such kind to 
things here in spite of such glaring 
instances which have been cited. 
Therefore, I feel that the Chairman 
must be a non-official. At the same 
time, I would also suggest that over 
and above the four members of Par
liament— three from the Lok Sabha 
and one from the Rajya Sabha— t̂here 
must be two members of the Delhi 
Vidhan Sabha. It would be very un
just on the part of this House 11 we 
do not have two members of the Delhi 
Vidhan Sabha, though it is true that 
the Vidhan Sabha may cease to exist 
after some time. (Interruption.)

Mr. Chairman: Let us proceed. I 
would request hon. Members to exer
cise patience. The hon. Member may 
continue addressing the Chair without 
looking to the interruptions.

Dr. Soresh Chandra: The internzp- 
tion is so grea t...

Mr. Chairman: I will see to it that
the hon. Member may continue his 
speech.

Dr. Suresh Chandra: I woijld sug
gest that the two representatives oi 
the Delhi Vidhan Sabha should also 
be there because they are also elected 
representatives of this State and if
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they are not represented in such an 
important body which is going to look 
after the interests of Delhi, it would 
be very unfair. Therefore, I would 
again request the hon. Member to 
accept all these amendments which 
have been so strongly voiced by 
Members of this House.

Mr. Chairman: I think we have had 
enough of discussion.

W f ^ r  t  I
Mr. Chairman: Order, order. No, 

no. Every statement is not to be 
replied to, and the lady Member can
not claim the privilege that she must 
reply. Shri Samanta wanted to say 
something.

Shri S. C. Samanta: There is a con
vention in the House that at any 
time if the Minister is willing to 
accept an amendment, then the Chair 
will be kind enough to allow it to be 
moved. With your permission, I want 
to move an amendment to Amend
ment No. 1.

Mr. Chairman: Then, the concur
rence or the approval of the Minister 
must have been conveyed to me 
beforehand. If at the last moment 
these are to be moved, certainly the 
House would find it difficult to tackle 
them.

Shri S.' C. Samanta: The Minister is 
willing to accept.

Mr. Chairman: At least I should 
have been taken into confidence as to 
what is the amendment.

Shri S. C. Samanta: My amendment
is:

Page 2—

after line 26, add:

“ (g) two representatives to be 
elected from amongst themselves 
by the Members of Lok Sabha^

(h) one representative to be 
elected from amongst themselves 

447. L.S.D.

by the Members.of Rajya Sabha.”

Shri Siiree Narayan Das: What Is 
the difference in this amendment?

An Hon. Member: They are elected.

Mr. Chairman: Already, an amend
ment has been passed on to me by 
the hon Minister. I am allowing that. 
I am also allowing the amendment of 
Pandit Thakur Das Bhargava in the 
modified form. I think he wants to 
raise the number from two to four.

Pandit Thaknr Das Bhargava: Yes.

Rajknmari Amrit Kanr: I beg to
move:

Page 2—

after line 26, add:

“ (ff) three members of Palia- 
ment, two to be elected by the 
members of the Lok Sabha from 
among themselves and one to be 
elected by the members of the 
Rajya Sabha from among them
selves.”

Mr. Chairman: Amendment moved: 

Page 2—
after line 26, add:

“ (g) three members of Parlia
ment, two to be elected by the 
members of the Lok Sabha from 
among themselves and one to be 
elected by the members of the 
Rajya Sabha from among them
selves.” '

Rajknmari Amrit Kanr: Many
things have been said. But even the 
most virulent opponent of this Bill, 
Pandit Thakur Das Bhargava has said 
that he is willing to have the Chief 
Conunissioner of Delhi as the chair
man of this Authority. I have plead
ed again and again before this House 
that this is only an interim measure 
intended to ensure quick and efficient 
working. Anything that this interim 
body takes up will be best served, if 
I have the Chief Commissioner as the 
chairman. I have accepted, in addi
tion to the two representatives of the 
Delhi State Government to be nomi
nated by that Government (already
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Those in favour will say *Aye*.

Some Hon. Members: Yes.

Mr. Chairman: Those against will 
say *No\

Several Hon. Members: No.

Mr. Chairman: The ‘Noes’ have it....

[Rajkumari Amrit* Kaxir] 
provided for in the Bill) and the 
president of the Delhi Municipal 
Committee also, who is an elected 
non-official, three more members, two 
from the Lok Sabha and one from 
the Rajya Sabha. That will bring 
six non-officials on this Authority.

I plead for the membership of the 
chairman of the Improvement Trust 
because the activities of the Trust and 
the Authority have to be co-ordinat
ed; it is the Trust that develops the 
land, and it is the Authority that will 
ensure that there is proper planning.
After all, the Improvement Trust is 
not being supplanted by this Autho
rity. The Imporvement Trust will 
continue to function. If the chairman 
of the Improvement Trust is not 
there, there w ill be no co-ordination.
Therefore, it is necessary that he 
should be there.
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Some Hon. Members:
have it.

The ‘Ayes*

Do hon. MembersMr. Chairman:
want division?

Shri Mohan Lai Saksena: Yes. 
ĥe bell be nmg.

Let

This is the limit to which I am 
willing to go. _

Mr. Chairman: I shall now put the
amendments to vote. First, there is 
amendment No. 12 by Shri Radha 
Raman. Does the hon. Member want 
to press it?

Sliri Badha Raman: Yes.

Mr. Chairman: The question:
Page 2—
for lines 13 and 14 subsiitute:

“ (a) a Chairman to be nominat
ed by the Central Government 
who shall be a non-official;’\

The motion was negatived.
Mr. Chairman: The question is: 
Page ^—
omit lines 25 and 26.

The motion was negatived 
Shri Mohan Lai Saksena: I want 

amendment No. 16 to be put to vote. 
Mr. Chairman: The question is: 
Page 2—
after line 26, add:

“ (g) all the Members 6f Parlia
ment from Delhi State, ex- 
Officiof.

Mr. Chairman: If the hon. Mem
ber insists that the bell be rung be
cause he will get more support, I 
have no objection. But perhaps the 
condition now might be more favoura
ble to him.

The bell is being run. ..*...

Rajkumari A nuit Kanr: I would
like to submit to you that Delhi is 
the capital city of India. It is not 
the property as it is supposed to be 
of..........

Mr Chairman: Now it is voting 
rime. So, we cannot go into the 
merits of the matter.

[M r . D e p u t y - S p e a k e r  in  the Chair]

Mr. Deputy-Speaker: I shall now 
put the question again.

Shri Kamath: I suppose it includes 
also New Delhi.

Mr. Deputy-Speaker: Delhi State 
includes Delhi, New Delhi and every
thing.

The question is:

Page 2—

after line 26, add:

*‘ (g) all the Members of Parlia
ment from Delhi State, cx-
officio;*\

The motion was negatived.
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Mr. DeiHity-Spcakcr; I shall now 
put the other amendments, namely 
amendments Nos. 1, 15, and 17 to 
vote.

Pandit Thakur Das Bfaar^ava:
Amendment No. 1 is a distinct one. So, 
It may be put separately.

Mr. DeFBty-Speaker: The question

Page 2—  

after line 26 add:

“ (9) two representatives to be 
elected from amongst themselves 
by Members of Parliament;

(h) two representatives to be 
elected from amongst themselvM 
by Members of the Delhi Vidhan 
Sabha”,

Sardar Hakam Sinck: I would Uke 
to bring to your notice that when I 
was in the Chair, Government wanted 
to accept a part of this amendment. 1 
also advised like that. That might 
be treated as a fresh amendment to 
Pandit Thakur Dm  Bhargava’s 
amendment. That has to be put be
fore it so that it is made clear.

Pandit Thakur Das Bhargava also 
wanted to move an amendment to 
tnat̂  that instead of two it should be 
four and instead of one it should be 
two. If the Government amendment 
is put first and if that is accepted, 
perhaps the others would be barred.

Mr. Deputy-Speaker: Very well.

Pandit Thakur Das EDhargava: If
my amendment is put first and ac
cepted, the Government amendment 
will be barred.

Shri S. C. Samanta: In order to
avoid any anomaly, may I suggest----

Mr. Deputy-Speaker: I can avoid 
the anomaly. It is open to the 
Chair to put whichever amendment 
it likes to the vote of the House. I, 
therefore, choose the Government 
amendment first.

Pandit Thakur Das Bha^ava: May 
[ humbly submit that that rule

applies when the amendments are on 
the same subject? Here they are 
distinct, one is absolutely different 
from the other. As my amendment 
nas come first it should be put to vote 
first.

Mr. Deputy-Speaker:

“Three Members of Parliament 
two to be elected by the Mem- 
Ders of the Lok Sabha from among 
themselves and one to be elected 
by the Members of the Rajya 
Sabha from among themselves” .

For Delhi Vidhan Sabha, Rajya 
Sabha is mentioned here. That is the 
amendment by the Government.

Pandit Thakur Das Bhargava: They 
are not on the same subject.

Mr. Deputy-Speaker: The hon.
Member knows the rules. If I .am 
wrong, certainly I will be corrected. 
I can put whichever amendment I 
like first. If they are different 
amendments and one does not bar 
the other, I will consider the matter.

Pandit Thakur Das Bhargava: The 
hon. Chairman has stated that it is 
an independent amendment moved by 
Government. You will be pleased to 
see that in that one member is from 
the Rajya Sabha. That is quite 
different from the Vidhan Sabha. 
Therefore, both are quite different,

Mr. Deputy-Speaker: One excludes 
the other. I will put the Government 
amendment first.

Shrl C. K. Nair: But the Minister 
has given an assurance that she will 
have no objection to there being two 
members from the Delhi Vidhan 
Sabha.

Rajkumari Amrit Kaur: No. It is
true that during the course of my 
speech, I said that if instead of the 
two members that are already there—  
representatives of the Delhi State 
Government to be nominated by the 
Government— this House wants to 
have two Members from the Vidhan 
Sabha. I would not stand in their 
way. But some of the Members said 
that the Vidhan Sabha of Delhi is 
going to disappear........
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Sferi C  IL  Nairi But not before the 
Authority.......... ••

Mr. Depnty-Speaker: Order, order. 
There must be rule and decorum 
observed in the House.

Rajkuinari Amrit Kanr: Therefore,
I feel that the two representatives of 
the Delhi State Government to be 
nominated by that Government can 

.remain, and two representatives to be 
elected te>m amongst themselves by 
Members of the Lok Sabha and one 
representaliTe to be elected from 
amongst themselves by Members of 
the Rajya Sabha may be added.

Sardar Iqbal Singh: My submis
sion is that it is already past 6
O.clock. We can devote our atten
tion to this tomorrow.

Mr. Depaty-Speaker: 1 will now 
put the Government amendment to 
the vote of the House. I w ill put 
the other amendment, of Pandit 
Thakur Das Bhargava, later.

The question is;
Page 2 ^
aiter line 26, add:

“ (j) three members of Parlia
ment, two to be elected by the 
members of the Lok Sabha from 
among themselves and one to be 
elected by the members of the 
Rajya Sabha from among them
selves-*. ‘

The motion was adopted 
Mr. Deputy-Speaker: Now, the first 

part of Pandit Thakur Das Bhargava’s 
amendment, No. 1, is barred because 
we have already accepted the Gov
ernment amendment. I will put the 
other portion to the vote of the 
House.

The question is:
Page 2—
after line 26, add:

“ (h) two-representatives to be 
elected from amongst themselves 
bv members of the Delhi Vidhan 
Sabha”.

The motion was negatived.

(Control of Building ig i6  
Operation ) Bill 

Mr. Depoty-Speaker: I w ill now put 
the other two amendments to the vote 
of the House.

The question is:

Page ^

after line 26, add:

**(g) two representatives to be 
elected from amongst themselves 
by members of Parliament;

(h) two representatives to be 
elected from amongst themselves 
by members of Delhi Vidhan 
Sabha/»

The motion was negatived.

 ̂ Mr. Depnty-Speaker: The questior 
is:

Page 2—

for line 32 and 33, substitute:

“ (5) The Secretary of the 
authority shall be appointed by ' 
the Chief Commissioner on such 
terms and conditions as he thinks 
fit and”.

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

“That clause 8, as amended, 
stand part of the BiU”.

The motion was adopted

Clause 3, as amended, was added to 
the Bill.

Mr. Depniy-Speaker: Now, we shall 
take up clause 4.

An Hon. Blember: It is already past
6 O’clock. *

Mr. Depoty-Speaker: Is it the desire 
of hon. Members : that the House 
should adjourn now?

Several Hon. MeudMrs: Yes.

Mr. Deputy-Speaker: A ll right.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, the 
9th December, 1955.




